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Date : 05/01/2026
Place : Howrah

Before the Hon’ble National Green Tribunal, Eastern Zone
Bench at Kolkata

MEMORANDUM OF APPLICATION

[ Under Section 18(1) read with sections 14 & 15 and under

Section 18 (2) of the National Green Tribunal Act, 2010 |

Original Application No. ......... /2026 /EZ

IN THE MATTER OF :

SHRAVAN SINGH s/o Shri Bholanath
Singh residing at Vill. Koochbanna, P.O.
& P.S. Pirpainti, Dist. Bhagalpur, Bihar,
PIN-813209

............... Applicant

-Versus-

1. The State of Bihar through the Chief
Secretary, Government of Bihar, having
office at New Secretariat Building,
Secretariat Department. Patna, Bihar -
800015, E-mail : cs-biharanic.in

2. Ministry of Environment, Forest and
Climate Change, Government of India
represented by the Secretary having
office at Paryabaran Bhawan, Jorbagh




Road, New Delhi - 110003.

E-mail : secv-moelunic.in

3. The Member Secretary (IA Division),
Ministry of Environment, Forest and
Climate Change, Government of India
having office at Indira Parayavaran

Bhawan, Jor Bagh, New Delhi - 110003.

E-mail : mefccugov.in

4. The Central Pollution Control Board
through the Member Secretary having
office at parvesh Bhawan, East Arjun
Nagar, Delhi - 110032.

E- mail : mseb.cpebignic.in

5. The Principal Chief Conservator of
Forest (Head of Forest Force) having
office. at Aranya Bhawan, State Forest
Department Shahid Pir Ali Khan Path,,
Patna, Bihar - 800014,

E-mail : pecf-bri@nic.in

6. The Additional Chief Secretary,
Department of Environment, Climate
Change & Forests Government of Bihar,
having office at Aranya Bhawan, State
Forest HQ Shahid Pir Ali Khan Path,,
Riding Road, Sheikhpura, Patna, Bihar —
800014, E-mail : efce.bihi@nic.in

7. The Bihar State Pollution Control
Board through its Member Secretary
having office at Privesh Bhawan Plot No.
NS-B/2, Jawahar Lal Neharu Marg,
Gosai Tola, Patna - 800010.

E-mail : msbspcb-bih@gov.in
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8. The Divisional Commissioner,
Bhagalpur Division, Bhagalpur having
office at the Commissioner Office,
Adampur, Bhagalpur, Bihar - 812001,

E-mail : Bhagalpur-bihwnic.in

9. The District Magistrate, Bhagalpur
having office at Kachari Chowk, RBSS
Sahay Road, Bhagalpur, Bihar - 812001

E-mail : dm-bhagalpurn@nic.in

10. The Divisional Forest Officer (DFO),
Bhagalpur Forest Division, Bhagalpur
having office at Kachari Chowk, RBSS
Sahay Road, Bhagalpur, Bihar — 812001,
E-mail : not available

11. The Sub-Divisional Officer,
Kahalgaon, District Bhagalpur having
office at Kahalgaon, Bhagalpur, Bihar -
812001, E-mail : not available

12. Adani Power Limited, through one of
its Directors, Shri Sushil Kumar Roongta
having office at Adani Corporate House,
Shantigram, Nr. Vaishnodevi Circle, .G
Highway, Khodiyar, Ahmedabad, Gujarat
Pin - 382421

E-mail: deepak_ pandya@adani com

......... Respondents

=



TO

I'HE HON'BLE CHAIRMAN AND HIS COMPANION MEMBERS OF
THE NATIONAL GREEN TRIBUNAL.

Synopsis

HUMBLE APPLICATION SUBMITTED BY THE APPLICANT ABOVE
NAMED

This Original Application is being filed against large scale illegal tree
felling, environmental destruction, destruction of Paiti Pahad
(Uncha Pahad) which is being carried out by Adani Power Limited

following the transfer of land by Bihar Government for construction
of a Thermal Power Plant in Pirpainti, District-Bhagalpur, Bihar
without obtaining the mandatory Environmental Clearance (EC)
from  the competent authority, without Consent to
Establish/Operate from the Bihar State Pollution Control Board,
and in complete violation of the EIA Notification, 2006.

The Land has been acquired by the Government of Bihar for
Thermal Power Project and +
thereafter transferred to Adani Power Limited, the Respondents are
illegally treating land acquisition as a substitute for environmental
and forest clearances. It is well-settled law that land acquisition

does not waive, override, or legitimize the requirement of EC, illegal

trees i ¢ i
€es  without these Statutory requirements  amounts to
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degradation of natural resources, and adverse effects on public
health and ecology. Therefore, approval of a new thermal power
plant in this area would cause serious and irreversible

environmental damage and should not be permitted.

The acquired area contains an estimated 5-10 lakh fruit-bearing
trees, including approximately S (five) lakh mango trees aged about
25-30 years, supporting a long-standing agro-ecological system and
local livelihoods. The region is seen as a Green Zone and forms part
of a Ganga flood-basin recharge system locally known as “Bhorang”,
functioning as a hydrological sponge that absorbs, stores, retain
and regulates monsoon waters of the Ganga flood-basin.
Destruction of this system will irreversibly destabilise the floodplain,
leading to chronic flooding, erosion, groundwater depletion, and

agricultural collapse in the district.

Despite the absence of statutory clearances, the Respondents have
commenced helipad construction, approach road layout, fencing of
orchards, and large-scale marking of trees for felling. Approximately
50-60 trees were felled solely to facilitate the visit of the Secretary,
Nearly five lakh (5,00,000+) trees have already been marked f;)r
cutting, and local residents have been threatened, restrained, and
unlawfully prevented from photographing or otherwi
the destruction. Thereafter on and from 13

trees have been felled with chainsaws.

s€ documenting
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It is submitted that within a radius of 20
already operate the Kahalgaon Thermal P
Adani Thermal Power Plant,

km of the Proposed site

ower Plant (Bihar) and the
both within the same airshed.

environmental impacts, includin
elevated SOx and NOx emiss

B excessive fly ash generation,
ions, hazardous PM2.5 levels,




In this regard, multiple complaints and representations were
submitted. including a detailed representation dated 15.09.2025
addressed to the Principal/Additional Chief Secretary, Department
of Forest & Environment, Government of Bihar. Despite the
statutory duty to act, no lawful or remedial steps have been taken
by the authorities. On the contrary, the local administration has
acted in active facilitation of the project by fencing existing green
orchards, suppressing and intimidating residents and permitting
pre-construction activities in illegal anticipation of future statutory

approvals.

The Applicant, therefore, is constrained to approach this Honble
Tribunal to prevent irreversible environmental and constitutional

harm.

List of Dates

[ 06/09/2025 | Letter was sent by Kishan Chetan Evam Uttham

Samiti to the Chief Sccretary, Government of Bihar

15/09/2025 | Another letter was sent by Kishan Chetan Evam
| Uttham Samiti to the Chief Secretary, Department of
Forest & Government, Government of Bihar & the
Principle Chief Secretary, Department of Forest &
Government, Government of Bihar (Patna)

27/03/2025 | Received reply from district Land Acquisition Office. |

27/10/2025 | Obtain ToR from Government of India, Ministry of

B ‘ Environment, Forest and Climate Change IA Division.

FACTS IN BRIEF

MOST RESPECTFULLY SHEWETH :

L. That the Applicant is a social activist by profession and has be

actively engaged in the protection of the environment

_ ' - HOWRAH SADAR
conservation of water bodies, and with enforcement of Regd. No.- 60/2002

fundamental right to a clean and healthy environme 6 Exony Dae.- 05002027/




discharge of his constitutional duty under Article S1A(g), the
Applicant has consistently raised issues relating to
environmental degradation and statutory violations in village
Pirpaithi. The Applicant is filing the present Application under
Sections 14 and 15 read with Section 18 of the National Green
Tribunal Act, 2010.

- That the Respondent no. 1 herein is the head of all other State
Respondents. The Respondent no. 2 introduced the EIA
Notification, 2006. The Respondent no. 3 granted Terms of
Reference (ToR) to the impugned project. The Respondent no. 4
provides technical assistance and guidance to the State Pollution
Control Boards, carries out and sponsors investigation and
research relating to problems of water and air pollution, and for
their prevention, control or abatement. The Respondent no. 5 is
the head of Forest Forces. The Respondent no. 6 herein is
responsible for preservation of environment and ecology in the
State of Bihar. The Respondent no. 7 herein is the regulatory
authority for implementation of the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986
and Rules thercunder. The Respondent no. 8 is the Divisional
Commissioner, The Respondent no. 9 is the head of the District
Administration. The Respondent no. 10 District Forest Officer,
11. Sub-Divisional Officer, The Respondent no. 12 is the project

proponent.

- That the Applicant submits the proposed site in question being
Plot/Khasra no. 49, 50, 51, 52, 53, 55, 58, 59, 60, 68, 69, 70,
71,72, 74 to 89, 90/1784, 96, 97, 98, 99, 100, 102, 103, 104,

61, 63/1781, 63, 67, and 48/1761 n has been transfe
put respondent for setting up a Thermal Power Plan
located in an area comprising fertile agricultural land,
dense tree cover, and forms part of the Ganga basin

existing thermal power plant is already operational
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this sensitive area will result in cumulative and disproportionate
environmental impacts, including large-scale tree felling,
destruction of soil fertility, loss of cultivable land, and disruption
of the hydrological and ecological balance of the Ganga basin.
The addition of another thermal plant in the same airshed will
intensify environmental degradation, public health risks, and
threats to local livelihoods, causing irreversible harm to the

ecosystem.

- That the proposed site is located at a distance of approximately
lkm from Paiti Pahad (also known as Uncha Pahad), it is a
natural hill formation situated at Pirpainti in District Bhagalpur,
Bihar. The said area is not a mere rocky or barren elevation, but
constitutes a living and integrated hill ecosystem possessing
significant ecological, hydrological, cultural, and livelihood value
for the surrounding region and its inhabitants. The hill supports
lakhs of mature trees, including indigenous and fruit-bearing
species, and hosts natural soil layers, aquifers, and seasonal
water channels that feed nearby villages and agricultural fields.
It provides critical ecosystem services, including fruit-bearing
trees, minor, grazing support, groundwater recharge and climate
moderation. The hill also acts as a stabilizing ecological barrier
for the adjoining Ganga basin and contains nearly 5 to 10 lakh
trees, including approximately 5 lakh mango trees aged 25-30

years, supported by agro-ecological micro-systems formed over
generations.

News articles of Paiti Pahad annexed hereto and marked as
annexure “P-1”

- The Applicant submits that large-scale tree felling,

of land and the project on lease by Bihar Governm
project has been initiated without obtaining the
HOWRAH SADAR |

Environmental Clearance (EC) from the competent hl%hbﬁm_ No.- 60/2002 | <
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Notification, 2006.. Residents have been threatened and
obstructed from documenting or photographing the destruction.

. That thermal power plant is already operating in the same region
at a distance of about 30Kms and the Adani Thermal Power
Plant at Godda, Jharkhand is also located in close proximity to
the proposed project site establishing a third thermal plant
within the same airshed and river basin will result in cumulative
pollution overload, including fly ash dispersion, elevated SOx
and NOx concentrations, groundwater contamination, increased
respiratory and carcinogenic risks, and toxic effluent infiltration,
No environmental / cumulative Impact assessment has been
conducted, in violation of the mandatory Environmental Impact

Assessment (EIA) requircments.

. The site of the proposed site is situated in a declared flood-prone
zone, locally known as “Bhorang”, where the monsoon waters of
the Ganga naturally accumulate, discharge, and percolate. This
natural system ensures groundwater recharge, prevents
excessive flooding, and maintains ecological balance in the
surrounding region. By interfering with this flood-retention and
climate-buffering system, the Respondents are effectively
attempting to convert a critical hydrological zone into an
industrial project site, thereby inviting foresceable ecological and
hydrological collapse.  Such intervention exposes the
surrounding increased risk of floods, soil erosion, displacement,

crop failure, and long-term loss of livelihood.

. That the Respondents have failed to undertake or disclose any
statutory tree enumeration, scientific plantation inventory,
biodiversity and species-specific impact mapping, socio-
ecological and livelihood loss  valuation, or approved
compensatory afforestation and mitigation plan as per settled
principles of environmental Jurisprudence. Such omissie

constitute  gross non-compliance  with  the

environmental clearance framework and vitiate the /i

IKANTA DAS\ Y
HOWRAH SADAR |
Rege. No.- 6072002 | <
Expiry Date - 05.08.2027 / O

making process before grant of any approval.
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That on 02.09.2025, during the visit of the Secretary,
Department of Energy, approximately 50-60 trees were felled to
construct a temporary helipad and access corridor near the
proposed site in violation of the Environment (Protection) Act,
1986. This deliberate removal of trees demonstrates wilful non-
compliance, premeditated disregard for statutory obligations and
institutional tolerance of illegality, giving rise to serious
apprehension of large-scale deforestation and irreversible

ecological damage once full-scale project execution begins.

Photographs of the site before felling trees and after felling
trees are annexed hereto and marked as annexure P-2

10.That on 06.09.2025 it has come to the knowledge of the

i1

.That on 15.09.2025, the Kishan Chetan Evam Uth &

Applicant, that over five lakh (5,00,000+) trees were marked for
felling, and excavation operations were initiated along pathways
intended for making approach roads. On the same day, the
Kishan Chetan Evam Utham Samiti, through its Member i.e. the
Applicant submitted a detailed representation to the Chief
Secretary, Government of Bihar, Patna drawing attention to the
marking of over 5,00,000 trees, the commencement of
excavation works, and the serious environmental and ecological
consequences of large-scale tree felling in this ecologically
sensitive area and impact of another thermal plant in the
proposed site. The representation further emphasized that such
actions were undertaken without statutory approvals, in clear
violation of environmental safeguards and principles consistently
upheld by the National Green Tribunal.

A photo copy of the letter is annexed hereto and marked as
annexure P-3.

through its member ie. the Applicant submitted

representation to the Chief Secretary and the Prin 511
Secretary, Government of Bihar, Patna, highligh @
concerned issues, including the marking of over 5,00,6)&1‘(_)'% :

for felling to construct pathway and the serious environg
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risks posed by such large-scale deforestation in the ecologically
sensitive area. The representation also raised concerns regarding
the proposed establishment of an additional thermal power plant
in the vicinity, where two thermal plants already exist, which
could result in severe cumulative environmental impacts,
potential disruption of the ecosystem, and adverse effects on the

Ganga basin and Paiti Pahad region.

A photo copy of the letters annexed hereto and

marked as annexure P-4.

12. That the said two letters submitted to the Chief Secretary and
the Principal Chicef Secretary, outlining all the concerns received
no responses nor any decisive action has been taken by the
authorities. Meanwhile, ignoring destruction of the environment
at Paiti Pahad continued unabated, serious environmental risks
posed by such large-scale deforestation in the ecologically

sensitive area and the felling of trees also continued.

13.That the Private Respondent has been carrying out covert
operations by fencing orchards during nighttime, forcibly
enclosing private agricultural lands, and demarcating circular
boundaries around dense vegetation patches to facilitate
secretive tree felling beyond public view. Members of the local
communities who attempt to document these activities are being
threatened, intimidated, and obstructed. Such conduct does not
amount to governance, it constitutes a coordinated suppression
of environmental evidence and deliberate obstruction of lawful

scrutiny.

14. That helipad has already been constructed at the foothill of Paiti

Pahad which is an unauthorized structure and making

restoration of the area to its natural state impossible.
construction has been carried out in violation of environ

norms and laws despite the site being located within a

WRAH SADAR
e?!d, No - 60/2002
rglry Dte.- 05.08.2027

retention zone.

15. That the Respondents have acted in anticipation o

clearance a practice repeatedly condemned by Courts
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Hon’ble NGT. The docurine of fait accompli cannot be used to
force post-facto regularisation of an illegality. Commencing work
without EC is not a technical defect it is serious illegality.

16.That the Project Proponent has submitted an application seeking
prior Environmental Clearance (EC) vide Proposal No.
IA/BR/THE/550207/2025. wherein it has falsely disclosed that
only 1,156 trees are proposed to be felled for implementation of
the project. However, contrary to the said disclosure, a
substantially larger number of trees have already been felled at
the project site much prior to the grant of Environmental
Clearance and even before the grant of Terms of Reference (ToR),
thereby rendering the EC application misleading and vitiated by

suppression of material lacts.

17. That notwithstanding the aforesaid pre-emptive and illegal tree
felling, the Government of India, Ministry of Environment, Forest
and Climate Change (MOEF&CC), 1A Division, proceeded 1o grant
Terms of Reference (ToR) to the Project Proponent on
27.10.2025, without accounting for the admitted fait accompli
situation created at the site, in gross violation of the
Environmental [mpact Assessment (EIA) Notification, 2006 and
settled principles laid down by the Hon’ble Supreme Court and
this Hon’ble Tribunal,

A photo copy of ToR and screenshot of Application for

ToR are annexed hereto and marked as annexure “p-5”

18.That the ash management plan, if any, is undisclosed, and no
public consultation has been undertaken under Appendix-1V of
the EIA Notification, 2006. There is no data on ash dyke
locations, slurry run-off pathways, seepage controls, or G T A Q
contamination probabilities. Such blind execution risks }‘

A\
H /LAXMIKANTA DAS \
I [ THOWRAH SADAR | =

basin contamination and irreversible ecological damage.

19.The Applicant submits that the proposed thermal pow

site transferred to Adani Power Limited is in situated in
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Pahad region represents just the tip of the iceberg. The Multiple
large-scale project site is being undertaken across the state
without obtaining prior Environmental Clearance (EC), in
blatant violation of environmental norms and laws, facilitated by
the sheer apathy of the statutory authorities, including SEIAA
Bihar and the Bihar Pollution Control Board. This alarming
trend requires immediate intervention of the Hon’ble Tribunal
with strong and exemplary directions to prevent further
environmental degradation, including action against higher-level

officials responsible for regulatory negligence.

20.That the Hon’ble Tribunal is urged to issue directions of serious
consequence to safeguard the environment in and around the
proposed site of the thermal plant, Paiti Pahad, Bihar. Such
directions may include penal action against polluters, demolition
of illegally constructed structures, and execution of remedial
measures to restore environmental damages already inflicted.
The Tribunal may also direct the SEIAA and the Pollution
Control Board to cease their inaction, which currently enables

ongoing illegal activities and environmental destruction.

21.That the Applicant submits that the entities responsible for the
project, including officers associated with state institutions and
their  affiliates, have facilitated large-scale unauthorized
construction and  deforestation, resulting in  severe
environmental degradation. Despite being duty-bound to enforce
environmental laws, these actors have allowed illegal activities
that threaten public health, biodiversity, and ecological balance,

thereby necessitating judicial scrutiny and intervention.

22.That it is undisputed Paiti Pahad region and surrounding areas
of the proposed site are ecologically sensitive and geologically ,_,;};i‘—‘-
fragile. Large-scale, unregulated construction and deforestat;ﬁféo A\Q }’_
7
th

£

carried out under the guise of development, are contrary 16 ¥
: : /f

principles of sustainable development under Section 20 ‘P& €

National Green Tribunal Act, 2010. The unlawful felling o

of trees, diversion of natural water courses, and disrupti
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the Ganga basin ecosystem demonstrate complete disregard for

environmental limits and statutory obligations.

23.That the conduct of the project proponent and the apathy of the
Respondent authorities are in direct contravention of all
environmental legislation. Despite knowledge of ongoing
environmental destruction, the authorities have failed to act,

allowing irreversible ecological damage.

24.The proposed site falls within an area with already limited civic
and environmental infrastructure. The scale and unregulated
nature of another the thermal plant construction, coupled with
massive deforestation, overloaded groundwater resources, poor
ambient air quality and poor natural drainage systems. While
obstructing ecosystems vital for the surrounding region
comprises fertile agricultural land, natural soil, dense tree cover,
Ganga basin and Paiti Pahad. Such actions violate the
Precautionary Principle, Polluter Pays Principle, and Public Trust
Doctrine, jeopardizing both ecological integrity and public
health.

25.That addition of another thermal plant in the region, combined
with large-scale illegal deforestation and construction without
EC, are accelerating environmental deterioration. The
destruction of natural habitats and cutting of lakhs of trees for
the thermal plant are causing massive ecological and
hydrological disruptions, threatening flora, fauna, and local
communities.

26. That third thermal plant within the same airshed and river

basin will result in cumulative pollution overload, including fly

ash dispersion, elevated SOx and NOx concentrations

groundwater contamination, increased respiratory
carcinogenic risks, and toxic cffluent inﬁltrati.
environmental / cumulative impact assessment
conducted in violation of the mandatory Envir{
Clearance under the EIA Notification, 2006. U

deforestation for the thermal plant irreversibly Comprorn
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ecological balance of the surrounding region, Paiti Pahad region

and Ganga basin.

27.That establishment of the thermal plant without proper
environmental impact assessment will alter the demography and
natural environment, results in ecological stress and undermine

sustainable development.

28.That the Respondent authorities have demonstrated blatant
disregard for environmental laws, allowing illegal deforestation
and construction without Environmental Clearance, thereby

aggravating environmental risks.

29.That such illegal activities, undertaken even by state-affiliated
actors, undermine governance, erode public trust, and set a
dangerous precedent for private persons/corporations to flout
the law. This systematic degradation threatens agriculture,
public health, ecological balance and sustainable development

also necessitating urgent judicial intervention.

30.That the Respondent authorities’ continued inaction and apathy
in the face of environmental violations have destruction of
approximately 50-60 trees were felled to construct a temporary
helipad and access corridor near to the proposed site area, and
thercafter another 1000 trees furthermore, allowed marking of
over 5,00,000+ trees for felling to construct pathway and the
serious environmental risks posed by such large-scale
deforestation in the ecologically sensitive area and cumulative
pollution overload, including fly ash dispersion, elevated SOx
and NOx concentrations, groundwater contamination, increased

respiratory and carcinogenic risks, and toxic effluent infiltration.

Photographs of constructing helipad and marking of

trees are annexed hereto and marked as annexure

d
31.That the thermal plant will cause exposure to emissighs

thermal power plants is directly linked to bronchiti / S
RAH SADAR 3

COPD, progressive lung damage, pulmonary fibros OF"{VR}@- No.- 60r2007 | =
related cardiotoxicity, cancers of the lung, skin, stoma{;_ 1 er’ e 0508 2007 / O

IKANTA DAS\ %

heavy metal exposure, developmental delays, neurotoxicity
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deformities, cardiac hypertrophy and ischemic heart disease
resulting from elevated SOx/Nox, waterborne gastrointestinal

infections including cholera and dysentery.

32.That the thermal plant will generate millions of tonnes of fly ash
within the first decade, necessitating ash dyke construction and
slurry drainage systems. Locating such infrastructure within a
flood-retention zone creates a high risk of catastrophic failure.
Ash dyke breaches in floodplains have repeatedly resulted in
nationally documented toxic dispersals, demonstrating that
placing ash storage in this location is not merely unsafe but

scientifically indefensible.

33.That irreplaceable loss of mature trees aged 25-30 years cannot
be offset by planting saplings. Replacing a 30-year-old mango
tree with a 2-foot seedling is not environmental compensation; it
is a mathematical and ecological falsehood. The carbon
sequestration capacity, soil stabilization, groundwater recharge,
transpiration, and habitat functions of mature trees cannot be
restored even over decades. Treating lakhs of such trees as

disposable constitutes ecological annihilation, not development.

34.That thermal power plant is already operating in the same area,
and the Adani Thermal Power Plant at Godda, Jharkhand, is
also located in close proximity to the proposed project site, now
they are establishing another thermal plant without
Environmental Clearance. The private respondent have prima
facie facilitated illegal establishment of thermal plant and
environmental degradation, while authorities responsible for
enforcement turned a blind eye. Immediate judicial action,
including environmental compensation and penal measures, i
Imperative to prevent further ecological harm.

35.The Land Acquisition Officer, vide letter dated 27.03 023
response to the queries raised by the Applicant reg
details of the project land, informed that the land wa Q l
for a thermal power project. It transpires from the said \ SPUNSE

that the counting of trees was carried out during the years @ﬁ- WES“
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11, ie., more than a decade ago. Since then. several new lrees
have grown; however, the same have not been counted by the
authorities and are being mercilessly felled along with the old

trees.

A photocopy of the said response 1s annexed hereto and

marked as annexure P-7

36.That despite repeated complaints, no action has been taken, and
illegal establishment of thermal plant and deforestation at the
thermal plant site continue unchecked, highlighting the

authorities’ failure to perform their statutory duties.

37.That environmental consequences of large-scale agricultural loss
and deforestation without EC are grave, affecting biodiversity,
hydrology, air quality, and public health, and require urgent
Jjudicial scrutiny.

38. That issuing stern orders in this case will send a strong
message to other violators that Statutory and environmental

norms must be respected. The time has come to reaffirm that no
entity is above the law.

39.The Respondents’ activities n establishing the another thermal
plant are in violation of multiple environmental laws and norms,

directly threatening the surrounding eco-system, Paiti Pahad
ccosystem and the Ganga basin.

40.That the Applicant submits that protecting the environment and
upholding statutory environmental norms is imperative, as
current practices by powerful entities and complicit authoritieg
are converting legal safeguards into a facade, allowing large-
scale ecological destruction across Bihar.

41.That the District Magistrate, Bhagalpur, despite being repeated]
informed, has not initiated any prohibitory or preventi

Silence despite knowledge constitutes constructiv /c plicity,

and administrative Inaction under such circums:é&kMMNTADAS *
/i

negligence it is participation by omission. ‘( HOWRAH SADAR | 2
|
"\
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42.That Goa Foundation v. Union of India (2014) 6 SCC 590
established that development cannot legalize environmental
crime or convert illegality into fait accompli. Commencement of
work before EC cannot be ratified post-facto; doing so is
jurisdictionally void. By initiating work without EC, the
Respondents have placed themselves in direct conflict with the

Supreme Court.

43.That Deepak Kumar v. State of Haryana (2012) 4 SCC 629
clarified that even activity below threshold triggers
environmental scrutiny in ecologically sensitive zones and no
extraction/operation can commence without appraisal. In the
instant case, the scale is exponentially larger; yet Respondents
have commenced operations without even minimum compliance

this violates Deepak Kumar directly.

44.That the Applicant having felt it necessary Lo protect the
environment, ecology of the area and to uphold the dignity of
environmental norms and laws which are being turned into a
hoax by the Respondents and other wrong doers spread over
throughout the state, your Applicant begs to move the present

Application on the following amongst other grounds :
GROUNDS

A. The Private Respondent has commenced large-scale
construction and deforestation for the thermal power plant
without obtaining prior Environmental Clearance in direct
contravention of the EIA Notification, 2006, and associated

environmental laws.

satellite imagery showing mass removal of tree cover, slope
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disturbances, unauthorized clearing operations, and land
alteration activities conducted in violation of the law. These
materials reflect the progressive desecration of the hill and

floodplain to forcibly pave way for industrial occupation.

. For the sequence of land acquisition, facilitation of illegal
construction, massive tree felling, suppression of local
opposition, and retroactive legalization constitutes
environmental fraud and deliberate circumvention of

statutory provisions.

- For the project site and Paiti Pahad is ecologically fragile,
functioning as a natural watershed regulator for the Ganga
basin. Hill cutting and removal of lakhs of trees will disrupt
hydrology, increase f{lood risks, degrade groundwater
recharge, and destroy biodiversity, causing irreversible

ecological harm.

. For emissions from the thermal plant, along with fly ash and
effluent discharge, pose serious risks to human health,
including respiratory illnesses, cancers, cardiovascular
diseases, developmental harm in children, and waterborne
infections. The State has failed to identify or protect
vulnerable populations, demonstrating abdication of public

health duties.

. For the proposed fly ash storage in flood-prone areas poscs
high risk of catastrophic failure, while the scale of
construction will overload local civic infrastructure,

impacting water, waste, and drainage systems.

. The actions of the Respondents are contrary to the

Precautionary Principle, Public Trust Doctrine, and
provisions of Section 20 of the NGT Act, 2010,

otection of the environment and sustai
mandate pr IO o gl

i Q Regd. No.- §0/2002
Z., \Expiry "me - 05,08.2027
4n

development.

expressly classified under Item 1(d) of the EIA Notification,
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2006, without obtaining prior Environmental Clearance (EC)
from the competent authority, thereby rendering every
physical act performed on the ground illegal, void ab initio,
and in teeth of binding Supreme Court and NGT precedents.

- For that failing to prevent continuing harm despite
knowledge constitutes administrative collusion, and the
silence of authorities amounts to constructive participation
in illegality.

- For that the acts of omission and commission by the
Respondents have resulted in ecological, hydrological,
climatic, agricultural, cultural, and public health harm,
demonstrating that the administration has abdicated its
mandate of environmental governance and instead permitted
large-scale destruction of Paiti Pahad.

. For that the Respondent Authorities ought to have imposed
deterrent measures, prosecuted offenders., and initiated
restoration. Instead, they have remained silent, thereby
facilitating irreversible loss. Their failure violates the
Precautionary Principle and Polluter Pays Principle

recognized as binding constitutional law.

- For that due to the inaction of authorities and the illegal acts
of Respondents, the ecology, aquifers, orchards, biodiversity,
soil stability, and future safety of the floodplain have been
placed in jeopardy, warranting remedial, prohibitory, and
restorative intervention of this Hon'ble Tribunal in exercise of
its powers under Sections 14, 15, and 18 of the National

Green Tribunal Act, 2010. $O TA@J—.

- For that the failure of the respondents is violative of s
environmental laws. [t is also against the conc

sustainable development.

- For that section 18(1) read with section 14 & 15 of Ne
National Green Tribunal Act, 2010, the Hon’ble Court has

ample jurisdiction to adjudicate this matter.
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P. For that under section 18(2) of the National Green Tribunal
Act, 2010, your Applicant is competent to file this Application
before the Hon’ble Tribunal,

LIMITATION:

The Applicant declares that as per the National Green Tribunal Act
2010 this Application is well within the prescribed time.

INTERIM RELIEF :

Pending disposal of the Application, the Applicant prays that this
Hon'ble Tribunal be pleased to :

A. Direct the constitution of a high-level, independent Fact-
Finding and Oversight Committee comprising senior officials
from the Ministry of Environment, Forest & Climate Change
(MOEF&CC), Central Pollution Control Board (CPCB), Bihar
State Pollution Control Board (BSPCB), the Department of
Forest & Environment, Government of Bihar, and one
independent hydrology and biodiversity expert to be
nominated by this Hon'ble Tribunal, to immediately visit the
project site and the adjoining floodplain region in Pirpainti,
District Bhagalpur and inspect illegal cutting and marking of
5-10 lakh trees, destruction of Paiti Pahad slopes and
orchard zones, helipad construction and land alteration,
construction of boundary walls without EC. The Committee
shall submit a factual inspection report including,
assessment of ecological and hydrological damage,
computation of environmental compensation under
Polluter Pays Principle, identification of responsible /o% TA
and private entities, recommendations for
restoration and reforestation measures, with cle

for implementation.

marking or fencing of trees and orchards, cutting, excavation
or blasting operations on the Paiti Pahad hill slope,

expansion of helipad, grading of approach roads or levelling




24

of the site, any preparatory or enabling works for the project
undertaken without obtaining Environmental Clearance (EC)
and dumping or disposal of earth, debris, construction waste,

ash or any industrial material in the floodplain areas.

. Direct the Respondents no further filling, excavation,
embankment, fencing, dumping, encroachment or any other
alteration of terrain shall take place in any part of project
site, Paiti Pahad hill slopes, adjoining orchards, the
“Bhorang” floodplain basin of the Ganga, riparian zones,

recharge corridors and agrarian wetlands till disposal of this
Application.

. Direct the Respondents to submit on record, within 10 (ten)
days, a comprehensive detailed action plan addressing i.
Immediate cessation of all ongoing harm and measures to
prevent further environmental damage, ii. Medium-term
strategies for containment and reversal of ecological and
hydrological degradation, iii. Long-term, scientifically
supervised restoration of the hill ecology, orchard areas, and
groundwater recharge systems, iv. A mechanism to prevent
recurrence of illegal tree felling, land alteration, or
commencement of the Adani project without prior
Environmental Clearance (EC) specifying named responsible

officers, timelines, and accountability measures

. Restrain the Respondents from creating, transferring or
encumbering any third-party rights, including leases,

licenses, financial transactions, tenders, monetisation or

contractual interests over the proposed Adani project
orchard territories marked for destruction and

regions of Paiti Pahad,;

HOWRAH SADAR
ﬁgg,e No.- 6072002
Explry Dale - 05.08.2027

loaders, drilling units, chainsaws, saw mills,
equipment and transport vehicles used for tree removal

land alteration.
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G. Direct deployment of police personnel from outside the local
Jjurisdiction to ensure unbiased monitoring, enforcement and
to prevent the intimidation of villagers, obstruction of
evidence, nighttime or secret felling and excavation, coercion

or threats to the Applicant or residents;

H. Direct immediate preventive protection for the Applicant and
residents, considering prior intimidation and active
suppression of dissent by individuals engaged in illegal

works;

[ Pass any other interim orders that this Hon’ble Tribunal may
deem fit, proper and necessary in the interest of
environmental justice, protection of Paiti Pahad, preservation
of the Ganga floodplain, and prevention of further

environmental crimes until disposal of this Application.

PRAYER

For the reasons stated above, it is humbly prayed that this Hon'ble

Tribunal may be pleased to :

a) Immediately halt all construction, tree felling and related
activities of Adani thermal plant at Paiti Pahad until Environmental

Clearance 1s obtained.

b) Order restoration and remedial measures for environmental
damage already caused, including reforestation, soil stabilization,

and watershed rchabilitation.

c) Impose penalties and environmental compensation on the project
proponents and responsible authorities for violation

environmental laws and regulations.

enforce environmental laws strictly and prevent fur

construction activities.

e) Prohibit retroactive legalization or regularization of

activities undertaken by the Respondents.
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f) Pass such further orders as this Hon’ble Tribunal may deem just
and proper to uphold environmental laws, protect the Paiti Pahad

ccosystem, safeguard public health, and maintain public confidence
in governance.

And pass any such further order or orders as this [Hon’ble
Tribunal may deem fit proper and necessary upon considering the

facts and circumstances of the case.

A /LAXMIKANTA DAS\ e
Q) ( HOWRAH SADAR |

Regd. No.- 60/2002
Expiny Dae - 05,08 257
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
Original Application No. /2026/E7.

In the matter of:

Shravan Singh

....Applicant
-Vs-
The State of Bihar & Ors.
....Respondents
BERGRE TH:O“\‘,S;:}? P ARFIDAVIT  —K] =i j;%?/ 6

I, Shravan Singh, son of Shri Bholanath Singh, aged about 41 years,
residing at Vill.- Koochbanna, P.O. & PS. Pirpainti  District —
Bhagalpur, Bihar, PIN-813209, do hereby solemnly affirm and state as
follows:
I. That I am the applicant in the above-mentioned application and
competent to sewar and affirm this Affidavit.
2. That I have read over the contents of the accompanying affidavit

and the same are true to the best of my knowledge and belief and

j
(' ¢y [ HOWRAH SADAR

4O \ Regd. No.- 8012002 T Sadrel Lipy,

s BN “Wa.ul.
A FEOM - OLEMNLY AFFIRMED & DECLAR! DEPONENT
N\ BEFORE ME BY THE DEPONENT/O b
N IDENTIFICATION QF ADY '/
i, 7 /’ cdentified by me and
ruace Juages' Cou AXMIKANTA BAS Sign?d in my Presence
Howrah - 711101/ [ Ne™RY HOWRAu

W.2 India 0 BJAN 20264 ate F—\"’\B\?—“’%
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VERIFICATION

Junu&Y
Verified on this  day of Qﬁ— 2026 at Howrah that the contents of
the above original application are true and correct. No part of it is false

and nothing material has been concealed there from.

[dentified by

fimt s doria iy
1 ] 002> DEPONENT

ADVOCATE
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KISHAN CHETNA EVAM UTTHAN SAMITI
Village- Sundarpur, Post- Pirpainti, District- Bhagalpur- 813209 (Bihar)
Mobile No.- 9973381231, 9931229637,
Regd. No. — $000192
Letter No.- 20 Date- 15.09.2025 =
To, | -t I
The Principal Chief Secretary, et

Department of Forest &

Environment, Government of Bihar,

Patna.

Subject :- Representation regarding illegal large-scale tree felling for NTPC
Thermal Power Plant at Pirpainti, Bhagalpur and protection of the Green Zone
and “Paiti Pahad” heritage site.

Respected Sir,

I, the undersigned, most humbly submit this representation for your kind
consideration regarding the ongoing environmental destruction at Pirpainti Anchal,
District Bhagalpur, where land has been acquired for the proposed NTPC Thermal

Power Plant.

Facts in Briefl

{. That the land in Pirpainti, District Bhagalpur has been acquired by the
Government of Bihar for establishment of an NTPC Thermal Power Plant.

2. That the acquired area includes “Paiti Pahad (Uncha Pahad):, which has been
recognized as a Green Zone and also carries archacological, historical, and
cultural importance.

3. That the said acquired land presently contains lakhs of green fruit-bearing and
other trees, including nearly 5-10 lakh mango trees aged 25-30 years.

4. That since the visit of ihe Secretary, Department of Energy,

02.09.2025, nearly 50-60 trees out of around 150 standing (g

been cut for construction of a helipad, and further large- scal iiW»l{h'N’fﬁ‘DAS 1

L
HOWRAH SADAR -1




5

6.

That such indiscriminate felling of lakhs of trees will destroy the declared Green
Zone and « ) . :

one and completely disturb the ecological balance of Pirpainti and adjoining
areas,
That the acquired area falls under the Gangaiflood-prone region, which remains
submerged during floods. Deforestation in such fragile land will aggravate soil
croston, floods, and natural disasters.
That within a distance of 20Km » one NTPC Thermal Power Plant at Kahalgaon
. ‘ .‘
is already operational and another Thermal Power Plant by Adani Group ai
Godda (Jharkhand) is functional. Establishing yet another Thermal Plant at
Pirpainti will create unbearable cumulative pollution load
That the ' : i

the proposed Thermal Plant will generate fly ash and hazardous emissions

l - 3 ’ -, ¥ . 3 M : . : -
cading to severe air pollution, siltation in the River Ganga, destruction of green
cover, and loss of biodiversity.
That such pollution will expose the local population to asthma, bronchitis. lung

cancer, cardiac ailments, skin diseases and water-borne diseases such as cholera

dysentery, and gastrointestinal infections.

10. That felling of green trees without approval is a violation of the Forest

1.

Conservation Act, 1980 and the Environment Protection Act, 1986.
That on 06.00.2025, nearly five lakh trees were marked for felling and during
helipad construction scveral large trees have already been uprooted and

removed from their rools, causing immediate and irreparable ecological

damage.

12. That . with the active collusion of the local admimstration, the voices of farmers

and local residents are being suppressed and large-scale tree felling 1s being

carried out secretly without statutory clearance or public participation.

13. That the green orchards of farmers are being deliberately fenced and enclosed

so that tree cutting may be carried out secretly inside these arcas. This is a mala

fide act amounting to illegal destruction of livelihood and environment.

14. That the District Magistrate of Bhagalpur is directly involved. acting under

pressurc from the Government, and is neglecting administrative principles and

duties. Instead of impartial action, the DM is facilitating illegal tree felling and

ethics.




Prayer

In light of the above, it is most respectfully requested that your good office may
kindly:

1.
24
Be

il

Take immediate steps to stop illegal tree felling at Pirpainti.

Decclare Paitt Pahad as a protected Heritage and Green Zone.

Order an independent Environmental Impact Assessment (EIA) and Social
Impact Assessment (STA) of the project.

[nitiale departmental action against the officials and contractors involved in

illegal activities.

Direct implementation of the earlier declared Solar Energy Project in place of

the Thermal Power Project.

Copy to: -

2
3.
4.

The Divisional Commissioner, Bhagalpur Division, Bhagalpur.

The District Magistrate, Bhagalpur.

The Sub-Divisional Officer, Kahalgaon, District Bhagalpur.

The Divisional Forest Officer (DFO), Bhagalpur Foerest Division,
Bhagalpur.

Yours faithfully,
Swval) Sipgy
Shravan Singh
S/o- Shri Bholanath Singh
Village- Koochbanna
P.O & P.S- Pirpainti

District- Bhagalpur
Bihar, Pin Code- 813209

Date-

bt



KISHAN CHETNA EVAM UTTHAN SAMITI

Village- Sundarpur, Post- Pirpainti, District- Bhagalpur- 813209 (Bihar)
Mobile No.- 9973381231, 9931229637,
Regd. No. - S000192
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Letter No.- 21 Date- 15.069.2625

To,
The Chief Secretary,
Department of Forest &
Environment, Government of Bihur,

Patna.

Subject :- Representation regarding illegal large-scale tree felling for NTPC

Thermal Power Plant at Pirpainti, Bhagalpur and protection of the Green Zone
and “Paiti Pabad™ heritage site.

Respected Sir,

I, the undersigned, most humbly submit this representation for your kind
consideration regarding the ongoing environmental destruction at Pirpainti Anchal,
District Bhagalpur, where land has been acquired for the proposed NTPC Thermal

Power Plant.
Facts in Brief

i. That the land in Pirpainti, District Bhagalpur has been acquired by the
Government of Bihar for establishment of an NTPC Thermal Power Plant.

2. That the acquired area includes “Paiti Pahad (Uncha Pahad):, which has been
recognized as a Green Zone and also carries archaeological, historical, and
cultural importance.

3. That the said acquired land presently contains lakhs of green fruit-bearing and
other trees, including nearly 5-10 lakh mango trees aged 25-30 years.

4. That since the visit of the Secretary, Department of Ener

HOWRAH SADAR
\ Reqd. No.- 5012002
\Z '\Eun!r\_t Ve - 05.03.2027
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5. That such indiscriminate felling of lakhs of trees will destroy the declared Green

Zone and completely disturb the ecological balance of Pirpainti and adjoining
ilreﬂ&

6. That the acquired area falls under the Gangaiflood-prone region, which remains

submerged during floods. Deforestation in such fragile land will aggravate soil

erosion, floods, and natural disasters.

7. That within a distance of 20Km » one NTPC Thermal Power Plant at Kahal
is already operational and another

Godda (Jharkhand) is funectional.

gaon

Thermal Power Plant by Adani Group at

Establishing yct another Thermal Plant af
Pirpainti will create unbearable cumulative pollution load.

8. That the proposed Thermal Plant will generale

leading to severe air pollution, siltation in the

cover, and loss of biodiversity.

fly ash and hazardous emissions.

River Ganga, destruction of green

9. That such pollution will expose the local population to asthma, bronchitis, lung
cancer, cardiac ailments, skin diseases and water-borne diseases such as cholera.
dysentery, and gastrointestinal infections.

10. That felling of green trees without approval is a violation of the Forest
Conservation Act, 1980 and the Environment Protection Act, 1986.

11. That on 06.09.2025, nearly five lakh trees were marked for felling and during

E - ¢ d and
helipad construction several large trecs have alrcady been uprooted ¢

3 : 3 5 3 - sical
moved from their roots, causing immediate and irreparable  ecologic
re ’

damage. ‘ )
ini !  vOICEeS rmers
12. That, with the active collusion of the local administration, the voices of fa

ing is being
and local residents are being suppressed and large-scale tree felling is g

carricd out seeretly without statutory clearance of public participatio

i i ‘ and enclosed
13. That the green orchards of farmers are being deliberately fenced and enclos

¥ Y - - o dl
v [4

i iveli >nvi ni.
fide act amounting to illegal destruction of livelihood and environme

is di i :d, acti der
14. That the District Magistrate of Bhagalpur is directly involved, acting un

i ing administrative principles and
pressure from the Government, and is neglecting administrative princip

i ilitating ille e felling and
duties. Instead of impartial action, the DM is facilitating illegal tree felling
uties. Ins

éO’I‘I‘i

1olati i al laws
fencing activitics, thereby violating environmental la

cthics.

;/ ¢ /LAXMIKANTA DAS\ K
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Prayer

In light of the above, it is most respectfully requested that your good office may
kindly:

1.
2.

Take immediate steps to stop illegal trec felling at Pirpainti.

Declare Paiti Pahad as a protected Heritage and Green Zone,

3. Order an independent Environmental Impact Assessment (EIA) and Social

Impact Assessment (SIA) of the project.
Initiate departmental action against the officials and contractors involved n
illegal activities,

Direct implementation of the earlier declared Solar Energy Project in place of

the Thermal Power Project.

Copy to: -

1.

U

The Principal Chief Secretary, Department of Forest & Environment,
Government of Bihar, Patna.

The Divisional Commissioner, Bhagalpur Division, Bhagalpur.,

The District Magistrate, Bhagalpur.

The Sub-Divisional Officer, Kahalgaon, District Bhagalpur.

The Divisional Forest Officer (DFO), Bhagalpur Forest Division,
Bhagalpur.

Yours faithfully,
saxundl _find),
Shravan Singh
S/o- Shri Bholanath Singh
Village- Koochbanna
P.O & P.S- Pirpainti

District- Bhagalpur
Bihar, Pin Code- 813209
Dale-

HOWRAH SADAR
Regd. No.- 60/2002
Exnirny Date - 05.08.2027
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File No: J-13012/08/2025-TIA.I(T)

Government of India P
Ministry of Environment, Forest and Climate / @b“\}
Change ’&/
IA Division r‘#l
Lo

Dated: 27/10/2025

To,
Sh. R N Shukla
M/s. Adani Power Limited
Adani Corporate House. Shantigram, Nr. Vaishnodevi Circle. S.G Highway, Khodiyar, Ahmedabad Pin
- 382421.. Gujarat
E-mail: m.shukla@adani.com
Subject; Proposed 2400 (3x800) MW Coal Based Ultra Super Critical Thermal Power Project by M/s
Adani Power Limited, located at Sirmatpur & adjacent villages in Tehsil/block Pirpainti, District
Bhagalpur, Bihar — Prescribing of Terms of Reference — regarding
Sir/Madam,
This is in reference to your online proposal number IA/BR/THE/550207/2025 dated 05.09.2025 secking
for Grant of Terms of Reference under the provisions of the EIA Notification 2006 and as amended for
the project mentioned above.
2. The particulars of the proposal are as below:
(i) TOR Identification No. TO25A0601BR5820988N
(ii) File No. J-13012/08/2025-IA.(T)
(iii) Clearance Type TOR
(iv) Category A
(v) Project/Activity Included Schedule No. 1(d) Thermal Power Plants
(vi) Sector Thermal Projects
Proposed 2400 (3x800)MW Coal Based Ultra
(vii) Name of Praject Supcr (.‘rilica.l T‘l]crrTual ‘I‘owm' Pro_iccll at {)‘irmatpur
& adjacent villages in Lehsthfock )Kpainti,
District Bhagalpur, B u& imited
(viii) Name of Company/Organization M/s. Adani Powg
(ix) Location of Project (District, State) Bhagalpur. Bil
(x) Issuing Authority MoEF&CC
(xi) Applicability of General Conditions no I\I‘ % Regd. No.- 6012002
(xii) Applicability of Specific Conditions no \{‘__ Expiry Date - 05 08.2027
IA/BRITHE/550207/2025 Address: 1A Division. Ministey of Erie
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3. M/s Adani Power Limited has made an application online vide proposal no. IA/BR/THE/550207/2025 dated 05.09.2025
along with the application in prescribed format (CAF, Form — I Part A & B). copy of pre-feasibility report and proposed
ToRs for undertaking detailed ETA study as per the EIA Notification, 2006 for the project mentioned above.

4. The proposed project activity is listed at item no. 1(d) Under Category “A™ of the schedule of the EIA Notification,
2006 and appraised at Central Level. The instant proposal was considered in 30th EAC meeting held on 26th September,
2025. The MoM for the same may be seen using the web link: parivesh.nic.in,

Details submitted by Project proponent

5. The proposed greenfield project is for 2400 (3x800) MW Coal Based Ultra Super Critical Thermal Power project
coming up at Sirmatpur & adjacent villages in Tehsil/block Pirpainti, District Bhagalpur. Bihar by M/s.Adani Power

Limited.

6. Environmental site settings:

S. No. Particulars Details Remiarks
1. Total land 479 ha |Privatc: 400 ha; Govt 79 ha: Land use: Industrial
Agriculture -—-NA--- ha:] (The land is allotted by
BSPGCL, Govt. of
Bihar)
2, Land use break up Partiles Area (in Ha)
Main Plant 67
Coal Handling System 57
Waler System 75
Switch Yard NIL*
Gireen belt 124
Roads NIL*
Ash pond 46
Railway Siding Outside plant
boundary
Water supply pipeline (inside NIL*
plant boundary)
Ash transport pipeline NIL*
Others:
Township 5
Land for Future Expansion 105
Total 479
* Included in Main Plant Area
3. Land acquisition | The land is allotted to lbc prnpnncm .by Bihar State P?ﬁ' .l§d Ialong
details as per | Generation Company Limited (BSPGCL). C W [l'&w i
4
MoEF&CC VA b
OM.dated 7/10/2014 //
S I faxm
e [y | HOW
20/2/2025 || @ [ HUWRAR SAUAR
: - o\ negu
4, Existence of | Project site: Sirmatpur, Harinkol. Raipura and ;\Min;ql\\q% hSiEAY
habitation & | Tundwa. ‘,\\{. \\\ ]
involvement of R&R, | Study Area: As Below Oj;‘ :
F . Page 2 of 22
IA/BR/THE/550207/2025 f ag




50

S. No. Particulars Details Remarks
ifany. Habitation / village Distance Direction | [Bihar  State Power
(Km) Generation  Company
Sirmatpur Adjacent W Limited (BSPGCL) to
Harinkol Adjacent S set  up the Power
Raipura Adjacent S Project as per the
Mundwa & Tundwa Adjacent T agreement  with  the
Sundarpur Adjacent S Statc Government
Duldulhiya 0.75 SE
Imamnagar 0.62 SwW
Vasanthpur 1.45 SW
Maheshram 0.14 S
Shermari 1.3 S
Olapur 1.6 SE
Ramnagar L7 N
5 Existence of school | A. School
and hospital if any. Project site: NIL
Study Area: As below
School Distance | Direction
(Km)
Anganwadi School 0.5 S
St. Xaviers Convent School 0.54 S
Middle School Sundarpur 0.63 S
Laxminarayan  plus 2 0.78 ENE
School
Ujwal Public School (.95 NE
Middle High School 1.0 NE
Saraswati Shishu Mandir NE
Shermari High School 1.25 SSW
Shri Shyam Public School 53 NE
Delhi Public School 1.8 S
Happy Valley School 1.6 S
B. Hospital
Project site: NIL
Study Area: As below
Hospital Distance | Direction
(Km)
Dr Ramakrishna 0.6 E
Arunodaya hospital
Multi-Star Speciality 0.77 SSW
hospital
Yashpal Ayurvedic hospital 0.82 NE
Ujwal Narayan Hospital |.44 S/
Referral Hospital 154 ssﬁfﬂ( F”':"f'm” SADAR
T\ Reac. Ne.- 6012002
Protection measures to be adopted are as follows: ‘" -\.\la'rw e - 05.00.207
Control of Air Emissions: \: C: —
Provision of High Efficiency ESP. Low NOx Burner &‘Ktb\i- v«’F‘?)’\
Over Fire Air System, Dust Extraction, Dust Suppression, "\"xu_-_-_;.;z_.'-,—:.‘-’

IA/BR/THE/550207/2025 Adaress: 1A Division, Minisiry of Environment, Forest and Climate Chang Page 3 of 22
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S. No. Particulars Details Remarks
Dry Fog Dust Suppression, Fog Cannons at Ash Dyke,
Water Sprinkling on Hauling Roads-
Noise: Acoustic Enclosures & barriers
Greenbelt  Development:  Development  of  dense
greenbelt in the periphery of plant as well as towards the
side of villages/ habitations, Afforestation/ Miyawaki
Plantation on available land.
Wastewater: ETP, STP. Ash water recycling system,
Zero Liquid Discharge, Rainwater Harvesting, Watershed
Development in the vicinity.
Safety: Display signages, speed breakers, and crossing
guard's provision; optimization of heavy vehicle
movement near villages. Disaster Management Plan &
Provisions.
Health & Awareness: Regular health camps, distribution
of masks, and cnvironmental awareness programs for
surrounding community.
CSR & Monitoring: Support for infrastructure and
development, and regular monitoring of air and noise
pellution.
6. Latitude and | A. Plant site
Longitude  of  all Point Latitude Longitude
comers of the project : 25°18'19.07"N 87°23'46.48"F
site. 2 25°18'36.63"N 87°23'42.56"E
3 25°18'56.13"N 87°23'54.63"F
4 25°19'18.97"N 87°24'9.74"E
5 25°19'11.25"N 87°24'56.64"E
6 25°1%8'S8.06"N §7°24'57.78"E
7 25°18'48.41"N §7°25'26.67"E
8 25918'25.06"N 87°2520.04"E
9 25°18'18.24"N 87°26'6.46"E
10 25°17'57.60"N 87°25'47.14"E
11 25°17'54.33"N 87°25'27.54"E
12 25°17'51.11"N 87°2520.55"E
13 25°17'5991"N 87°24'54.39"E
14 25°18'17.29"N 87°24'58.18"E
15 25°18'19.84"N 87°24'33.82"E
16 25°18'40.22"N 87°24'35.90"E
17 25°1827.73"N 87°24'16.24"E
18 25°18'15.83"N §7°24'1.1T"E
B. Ash Pond
Point Latitude Longitude 7
1 25°18'19.07"N 87°23'46.48"E/ , |,
2 25°18'36.63"N 87"?.3'42.56"[;!“ /
3 25°1840.22'N 87°24'35.90"F % ||
4 25°18'27.73"N 87°24'16.24"R - \§
5 25°18'15.83"N 87°24'1.17"EY\~?
Y
|A/BR/THE/550207/2025 fress; | Vi Page 4 of 22
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8. No.

Particulars

Details

Remarks

Elevation of the

project site

Average site elevation (AMSL): 72 m (Avg)

Involvement of Forest
land if any.

Status of stage 1 Forest Clearance: NA
Area of forest land involved: No Forest land involved.

Water body (Rivers,
Lakes. Pond, Nala,
Natural Drainage,
Canal etc) exists
within the project

site as well as study
arca

Project Site:
Name: As Below:

Water body Distance Direction

Singhia Seasonal
Nadi

Through Project
Boundary

Study area:
Water body

Distance (in Direction

km)

Mar Ganga 1.5

EtoN
Wio E

Gangn 7.5

*Source: - All distances are taken with respect to S.0.1.
Toposheet, which is pertinent to this project.

Archacological  sites
monuments’ historical

temples etc.

There are no Archeological Sites present within the
study area.

HIE

Existence of
ESZ/ESA/

national park/ wildlife
sanctuary/  biosphere
reserve/ tiger reserve/
elephant reserve ete. if
any within the study
area

Study area:
Name of the ESZ/ESA: Vikramshila Gangetic Dolphin
Sanctuary (VGDS) about 7.5 km
Status of Notification: Notified
Distance of project from ESZ/ESA: About 7.5 km
Authenticated map of ESZ projecting distance of
ESZ from project site:Submitted DSS map
Status of NBWL approval: Not Applicable. as project 1s
outside ESZ
List of Reserved and protected forests:
Distance (In
km)
8.9

Particulars (RF/PF) Direction

Kaushalpur Forest SE

No National Park, Elephant/Tiger Reserve, or migratory
routes/wildlife corridor exists within 10 km of the
proposed TPP. The proposed project does not fall in any
Wildlife Corridor

Facility envisaged in
CRZ area (Only for
coastal power plant)

Name of the facility in CRZ area - NA
Recommendations of CZMA — NA
Status of CRZ clearance — NA

CRZ map indicating
HTL/ LTL demarketed
by the authorized
agency in 1:4000 scale:
NA

Involvement

of Critically Polluted
Area/Severely
Pollutcd arca as per
2018 CEPI score

Involvement of CPA/SPX -

Proximity to CPA/SPAY </ ™
MIKANTA DA\ Y

Q) [ HOWRAH Sapan
Q |\ Read. No.. 601250

-y i
Z¥ouy Date - 5 8 2027

f
I\

Proposed  additional
cnvironmental

safeguards as  per
MoEF&CC OM dated
31/10/2019: There is
ne CPA/SPA as per

CPCB Index.

|IA/BR/THE/550207/2025

Page 5 of 22
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7. The unit configuration and capacity of the proposed project is given as below:

S. No. Proposed power plant configuration and Total Technology adopted
capacity
1 (3x800) MW 2400 MW Ultra Super Critical

8. The details of the fuel (Coal/Gas/ILDO) requirement for the proposed project along with its source and mode of
transportation is given as below:

Details Fuel Source Distance  |[Mode of] Coal characteristic [ Linkage
requirement from  site| Transportation s document
(Kms) (Worst case
scenario)
Coal 9.67 MTPA |ECL/SECL/MCL/Nearby|From 70km Rail Ash <40 (%) FSA under
Commercial Coal Mines | -400km Sulphur <0.5 (%) | Shakti Policy
& e-auction Moisture-13 (%) and E-
GCV-  3200-4300 auction
Kceal/Kg
LDO/ 25,000 KL/ Local Market/Vendors | About 50- Road Low Sulphur Local
HSD Annum 100 (3-5% mass) Vendors

9. Water requirement: The water requirement for the proposed project is estimated as 1,15,200 m3 /day (42 MCM), out
of which 1,15,200 m3/day fresh water requirement will be obtained from Ganga River. The application has been submitted
to WRD for the permission for drawl of surface water Vide Lr. No. OeRiep:-Ro/ BSPGCL-06/2024-2875 dated
19.06.2025. The water will be transported to the plant site through water pipeline. The specific water consumption for the
power plant will be < 2.5 m3/MWhr.

10. Power requirement: The power requirement for the proposed project is estimated as 120 MW, which will be obtained
from the nearby substation.

11. The details of solid and hazardous waste generation along with its mode of treatment/disposal 1s furnished as below:

S.  [Type of{Source Quantity generated [Mode of Treatment lDisposal ]Remarks
No. |Waste (TPA) ‘ .
1 Municipal | Plant Canteen [80.3 Collected;  segregated|norganic  will  be -
Solid Waste using  color  codeddisposed via local
waste  bin, Organicjmunicipal authorized
waste convertersjvendor & Organic/
(OWC) Biodegradable wasle}
by OWC.
2 E-waste | IT & Telecom 2.5 Collected; scgregated | Registered Recycler
Equipment vendor
3 Battery | Automotive & 6 Collected; segregated | Authorized Vendor
waste from Industrial
UPS :
4 Bio medical | First aid center 0.1 tgty s Authorized vendor
waste
S Hazardous |Plant Operation| Used/ Spent Oil
Waste KL
Waste  or
Empty
ontainers/

IA/BR/THE/550207/2025 Address: A
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?, Type ofSource Quantity generated [Mode of Treatment [Disposal Remarks
No. [Waste (TPA)
Contaminated Liners
12 TPA contaminated
cotton — 4.0

12. Cnlst of project: The capital cost of the proposed project is Rs. 28,225 Crores and the capital cost for environmental
prmcctwn_ measures is proposcd as Rs. 1,908. Crores. The annual recurring cost towards the environmental protection
measures 1s proposed as Rs. 19 Crores. The employment generation from the proposed project / expansion is Construction
phase: 300 (permanent) + 7800 (contractual), Operation phase:500 (permanent) + 1800 (contractual).

I3. Green belt development: Proposed greenbelt will be developed in 124 ha which is about 33.15 % of the total project
ared. T'hm total 124 ha area (33.15 % of total project area) will be developed as greenbell. A 20m wide greenbelt
cons‘lmg of at least 3 tiers around plant boundary will be developed as greenbelt and green cover as p;r CPCB.
guidelines. Local and native species will be planted with a density of 2500 trees per hectare. Tu?al no. of 3,10,000 saplings
will be planted and nurtured in 124 hectares in 5 years. o e

14. Ash management:

i ilizati : No of storage
Details z\nm::!l,?}c[: :l)'atlon (li:.]rl;::l)u" % of utilization ?;E:{:ﬁ:) qRaNGCY silos w[[hg
capacity
Ash
(Fly & Bottom) 3.87 3.87 100 0 4x2500 MT
Ash Pond details- PP has proposed an ash pond, details of which are given below:
S.No. |Details of Ash pond sh pond
I Area (Ha) 46
2. Dyke height (m) 15
3. Volume (m?) 69 Lac m’
4 Quantity of ash to be disposed (Metric Tons) 75.9 Lakh MT
5 Expected life of ash pond (number of years and months) Life of ash dyke is

calculated as 20 years

6. Type lining carried in ash pond: HDPE lining of LDPE lining or clay lining or No lining HDPE

7. Mode of disposal: Dry disposal or wet slurry (in case of wet slurry please specify]  HCSD/MCSD
whether HCSD or MCSD or LCSD)

2 Ratio of ash: water in slurry mix (1:): 65:35
9. Ash water recycling system (AWRS): Yes or No Yes
10. Quantity of wastewater from ash pond to be discharged into land or water body (m?) 0

15. Baseline data collection: March 2025 to May 2025
Attributes [Parameters
A. Air No. of s¢if

Remarks

ct data logger at site
Secondary  data  from
parest  IMD  Station,|
ghagalpur
s per NAAQS, 2009 by

ra. MeteorologicallWind speed, Wind direction, Relative
parameters Humidity, Temperature and Rainfall

C - 4012002
@) F:egd '._-\!i?.'.m 082027/

b. AAQ parameters [PM | PM; 5, SO; NOy, CO & Hg.

IA/BR/THE/550207/2025 Address: 1A Division. Minisiry of Environment. Forast and Climale Changs Page 7 of 22
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ttributes

[Parameters

Sampling

[Remarks

la week fod
12 weeks

B. Noise

Hourly equivalent noise levels

One  timg
sampling
for 24 hours

IS:  4954- 1968
adopted by CPCB

as

C. Waler

ISurface
parameters

walerfPhysical parameters — (pH, temp. colour,

turbidity, odour, taste),
Chemical paramecters - (Total hardness,
calcium, total  alkalinity, chloride,
magnesium, TDS, sulphate, fluoride,
nitrate, iron, aluminium, boron, phenolic
compounds,  chromium, conductivity
BOD, COD, DO, TSS, Heavy metals like]
Hg, As, Pb, Ni, Mn, Cd) &
microbiological parameters (Total
coliforms, E-CO) etc.

03

Once in 4
month

During Study Period

Crround
paramecters

wale

Physical parameters — (pH. temp. colour,
urbidity, odour, taste, TDS),

Chemical paramcters - (Total hardness,
calcium,  total  alkalinity, chloride,|
cvanide, magnesium, sulphate, fluoride,
nitrate, iron, aluminium, boron, phenolic
compounds, chromium, poly aromatic
hydrocarbons, Heavy metals like Hg, As,
Pb, Ni, Mn, Cd) & microbiological
parameters (Total coliforms, E-coli)

cle.

Once in During Study Period

month

. Land

la. Soil quality

Particle size distribution; Texture, pH,
Electrical conductivity, cation exchange
capacity (CEC), Alkali metals, Sodium
Absorption Ratio (SAR), Permeability,
Porosity, available nitrogen, available]
phosphorous, potassium, heavy melals‘
like — As, Hg etc.

Once in alDuring Study Period
month

b. Land use

Location code. Total project area,
Topography. Drainage (natural)
Cultivated, forest plantations, water

badies, roads and settlements

10 km radius

During Study Period

.. Biological

fa. Aquatic

Primary productivily, Aquatic wceds,

Enumeration of phytoplankton,

|species, etc.

From
tributaries
zooplankton Fisheries Diversity indices[downstream,

Trophic levels, Rare and cndangcrcntlsn from dyg

W/

lose to act

Sediment dredge.

b. Terrestrial

Vegetation — species, list, economi

trees and wild amimals

onsideri

importance, forest produce, medicinalprobable
valuc Importance value index (IVI1) ofjsampling

umber o

*

IA/BR/THE/550207/2025

Address. |A Division, |

for terrestrial
Preliminary]

R B -
)n of indices,

iIACSHannon, similarity,

Giimale Change Page 8 of 22
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Attributes [Parameters Sampling [Remarks

cuidelines 0
ecological  studies
bascd on site eco
environment  settin
within 10 km radius

from the proposed
ite.

[dominance IVI cte. Poind
quarter plot-less method
(random sampling) foi
terrestrial vegetation|
survey.

Fauna: Rare and endangered speciesFor forest studiesjOne Time Secondary data from
anctuaries / National park / Biospherefchronic as well ag Government offices,
eserve hort- term impacts. INGOs, published]
isting of birds. mammals, rf:ptilf:s,’S literature Field
mphibians ctc binocular.
Ll:‘. Socio-econumit#Dcmographic structure  InfrastructurefSocio-economic --- Community/Village
arameters resource based sample survey Level survey ba:;ed on|

personal interviews and
questionnaire  within l}

KM radius of projec
fsite.

16. Summary of violation under EIA, 2006/court case/show cause/direction if any, related to the project under
consideration: Nil

* Summary of Show Cause Notices: Nil

* Summary of violation: There is no violation cases under the Environmental Protection Act. 1986, Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 and the Wildlife (Protection) Act, 1972.

Observations and deliberation of the EAC
17. The Committee observed and noted the following:

i. Instant proposal is for greenfield project of 2400 (3x800) MW Coal Based Ultra Super Critical Thermal Power project
located at Sirmatpur & adjacent villages in Tehsil/block Pirpainti, District Bhagalpur, Bihar.

ii. The committee observed that no alternate sites considered by the proponent, since the project arca has been allotted
specifically for the project by the Bihar State Power Generation Company Limited (BSPGCL), Govt. of Bihar.

iii. There is no involvement of forest land in the proposed project.
iv. There are no national parks, Biosphere Reserves, Tiger/Elephant Reserves, Wildlife Corridors ete. within 10 km
distance from the project site as ascertained from DSS. Vikramshila Gangetic Dolphin Sanctuary (VGDS) is located at a

distance of 7.5 km from the project site.

v. The project site is not located within the Critically Polluted Area (CPA) / Severally Polluted Area (SPA) as per CEPI
assessment 2018 of CPCB.

vi. Mar Ganga Nadi and Ganga River is located at 1.5 (E to N) and 7.5 (W to .l boundary. A
Seasonal Singhia Nadi is flowing through Project Boundary. One Nala diversion i d e\groponent to
submit the certiticate from the State Water resource/irrigation department as per MoEP : 2022,

/% LAXM\KANTA DAS
vii. Coal requirement for proposed project will be met through Rail. There E-B He ROVERAHr coal for
proposed project. Only LDO/HSD will be transported by road. \ O Regd. No.- 60 2002

\ t Expiry Nate - 0508"02?
viii. The water requirement for the proposed project is estimated as 1,15,200 m3 d@& h 1,15,.200
m3/day fresh water requirement will be obtained from Ganga River. The applicatiow > /RD for the
permission for drawl of surface water Vide Lr. No. YeRieh:-qRo/ BSPGCL-06/2024-2875 tats: ‘fﬂ 2025, The water will

|IA/BR/THE/550207/2025 Address: 1A Division Minlstry of Enviranment Forest and Chmiale Change Page 9 of 22
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be wansported to the plant site through water pipeline. The specific water consumption for the power plant will be < 2.5
m3/MWhr.

ix. The power requirement for the proposed project is cstimated as 120 MW, which will be obtained from the nearby
substation.

X. The capital cost of the proposed project 1s Rs 28,225 Crores and the capital cost for environmental protection measures
is proposed as Rs 1,908. Crores. The annual recurring cost towards the environmental protection measures is proposed as

Rs 19 Crores. The employment generation from the proposed project / expansion is Construction phase: 300 (permanent)
# 7800 (contractual), Operation phase:500 (permanent) + 1800 (contractual).

xi. Proposed greenbelt will be developed in 124 ha which is about 33.15 % of the total project arca. Thus total 124 ha area
(33.15 % of total project arca) will be developed as greenbelt. A 20m wide greenbelt, consisting of at lcast 3 tiers around
plant boundary will be developed as greenbelt and green cover as per CPCB guidelines. Local and native species will be

planted with a density of 2500 trees per hectare. Total no. of 3.10.000 saplings will be planted and nurtured in 124
hectares in 5 years,

xii. Various schools and hospital are located within 2 km distance from proposed project sit. The project proponent shall
maintain the sanitation, and provide the clean water (drinking) facility and toilet facility in all school present within 2 km
arca from proposed site. PP shall provide the details of environmental receptors present within 10km area and the same
will be included in EIA/EMP reports.

xiii. The proposed units (3x800 MW) will incorporate high-efficiency Electrostatic Precipitators (ESP) to control
particulate matter and selective catalytic reduction system (SCR) to control the NOx emission. EAC observed that Flue
Gas desulphurization (FGD) technology is not proposed, it should be included EIA/EMP reports.

xiv, PP shall carryout Hydrogeology and aquatic biodiversity study and the same shall be incorporated in the EIA/EMP
reports.

Recommendations of the Committee:

| 8. Based on the discussion held and the documents submitted the EAC recommended the proposal for the grant of Terms
of Reference (TOR) to the “Proposed 2400 (3x800) MW Coal Based Ultra Super Critical Thermal Power Project by M/s
Adani Power Limited. located at Sirmatpur & adjacent villages in Tehsil/block Pirpainti, District Bhagalpur, Bihar”, with
Public Consultation (along with Public Hearing) under EIA Notification. 2006 (as amended) with the specific TOR
conditions in addition to generic TOR (Annexure-1).

19. In accordance with the provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 &
further amendments thercto and based on the recommendations of the EAC, the Ministry hereby accords Terms of
Reference (ToR) to M/s Adani Power Limited for 2400 (3x800) MW Coal Based Ulira Super Critical Thermal Power
Project, located at Sirmatpur & adjacent villages in Tehsil/block Pirpainti, District Bhagalpur, Bihar”, with the specific
ToRs in addition to generic/standard ToR as per Annexure-1.

20. The EIA/EMP report should contain the information in accordance with provisions & stipulations as given in the
specific and standard ToR.

21. You are required to submit the final EIA/EMP prepared as per TORs to the M,uu% n sLs‘ this
Ministry’s Notification vide §.0. 751(F) dated 17th February, 2020 for considering th faroposal for enwr tal
clearance. A /L AXMIKANTA DA

_ HOWRAH SADAR
22. The consultants involved in the preparation of EIA/EMP report after acc;\p@a b?\eg_dityo R0 uDilf of
India/National Accreditation Board of Education and Training (QCI/NABET) would"l-‘nt'éd ﬁ‘ﬁ%ﬂf&%'a certi i/ this
regard in the EIA/EMP reports prepared by them and data provided by other organiza '@s}f oratories i
status ot approvals etc.
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23. The Ministry reserves the right to stipulate additional ToR. if found necessary.

24. The Terms of Reference to the aforementioned project is under provisions of ETA Notification, 2006 and as amended.
It does not tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation.
The Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as
applicable, to the project.

25. This issues with the approval of the Competent Authority.

Yours faithfully,
(Sundar Ramanathan)
Scientist ‘F’

Tel: 011- 20819378
Email- r.sundar{@nic.in

Copy To

I. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi 110001.

2, The Secretary, Department of Environment & Forests, Government of Bihar, Patna.

3. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New Delhi-110066.

4. Deputy Director General of Forests (C), Ministry of Environment, Forest and Climate Change, Regional Office, 2nd
Floor, Headquarter- Jharkhand State Housing Board, Harmu Chowk, Ranchi, Jharkhand — 834 002.

5. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road Barracks, A-2, W-3
Kasturba Gandhi Marg, New Delhi.

6. The Chairman, Bihar State Pollution Control Board, Parivesh Bhawan, plot no. NS-B/2, Paliputra Industrial area,
Patliputra, Patna (Bihar) - 800 010.

7. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, Delhi — 32.

8. The Member Secretary, Bihar State Pollution Control Board, Parivesh Bhawan, plot no. NS-B/2, Paliputra Industrial
area, Patliputra, Patna (Bihar) - 800 010.

9. The Regional Director, Central Ground Water Board, Mid-Eastern Region, 6th& 7th Floor, Lok Nayak Jai Prakash
Bhawan, Frazer Road, Dak Banglow, Patna- 800011, Bihar.

10. The District Collector, Bhagalpur, Government of Bihar.

11, PARIVESH Portal.

Annexure 1
Specific Terms of Reference s for (Thermal Power Plants)
1. [A] Environmental Management And Biodiversity Conservation
S. No Terms of Reference
L1 Project proponent shall explore the feasibility of using air cooled condenser in plage-efaxater cooled
’ condenser and details shall be incorporated in the final ETA/EMP report. / 3
12 Project proponent shall optimize the land requirement for the propos r/ ashypond and desis'n '
E of the same shall submitted in the EIA/EMP report. I /LAXMIKANTA DAS
v | HOWRAH SADAR2
: o : : : r- 0
Certificatc from concerned District Magistrate/Executive Engineer ftom : . ;
13 department (or) any officer authorized by the State Government in t 1
= stating that project site is not located within flood plain of Ganga rive
years of flood as per Ministry's O.M. dated 14/02/2022.

IA/BR/THE/550207/2025 Address’ 1A ston. Ministry of Environmenl. Forest and Climate Change. Page 11 of 22
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S. No

Terms of Reference

14

PP needs to submit NOC/permission from the State Water resource Department/Trrigation Dept. in
case of diversion of any Nala/Stream/water bodies.

1.5

All the parameters as mentioned in the National Ambient Air Quality Standards (NAAQS) shall be
monitored by the project proponent.

1.6

Project proponent shall also obtain recommendations from the State Forest department regarding the

impact of project on the nearby Reserved Forests, if any, along with the mitigation measures to be
followed.

L7

EIA/EMP study shall take in to consideration the different scenarios arising due to change of coal

so_urce,llmpact on cn\-‘i_ronmcntal attributes due to change of coal source along with corresponding
mitgation measures with EMP budget shall be submitted.

1.8

Biodiversity analysis of the project site and study area shall be done through any NABET accredited
consultant. The study report shall inter-alia include impact of release of cooling tower water on
aquatic life and action plan for complying with the mitigation measures shall be submitted.

1.9

Project proponent shall commission a study on Hydrology and Hydrogeology of the project site as
well as the study area of the project site through a NABET accredited consultant, The study report
along with the action plan for implementing the recommendations of the report shall be submitted
along with the EIA/EMP report.

1.10

Radioactivity studies along with coal analysis to be provided (Sulphur, ash percentage and heavy
metals including Pb, Cr, As and Hg). Details of auxiliary fuel, if any including its quantity, quality,
storage, etc. should also be given.

PP should submit the detailed plan in tabular format (year-wise) for concurrent afforestation and
green belt development in and around the project site covering 33 % of the project area. The PP
should submit the number of saplings to be planted, names of native species, area to be covered
under afforestation & green belt, location of plantation, target for survival rate and budget
earmarked for the afTorestation & green belt development. The capital and recurring expenditure to
be incurred needs to be submitted. Plantation plan should be prepared in such a way that 80% of the
plantation to be carried out in first 5 years and for the remaining years the proposal for gap filling.
The seedling should be of native and few fruit bearing species mainly, of height not less than 2
meters to be sclected and accordingly cost of plantation needs to be decided.

1.12

Action plan for development of three-tier plantation programme (33 % of total project cover arca)
along the periphery of the project boundary and the coal transportation route shall be provided. PP
shall submit concurrent plantation plan.

1.13

Detailed action plan shall be prepared for maintenance of air polluti
proposed units and shall be incorporated in the EIA/EMP report.

1.14

amendment for the proposed project shall be submitted. MoU si ) N L g0
companies shall be submitted. \:, 7 \ Ev-ny "o - 05.08.202

/
= A
Details of Ash management plan as per MoEF&CC notification date ’fwwﬁﬂg:\gﬁ%su nt
lfoiﬂggh o0 N
1/ O
<

s o N
Action plan for dry ash collection system (Bottom ash and Fly ash) shallWQ’
N E WES

|A/BR/THE/550207/2025 Ads .< ;TI ivisian Mg I81r} f Ervviraomient, F

L e

nd Chimate Change Page 12 of 22




60

S. No Terms of Reference

L.16 Action plan for disposal of ash through High

Concentration Slurry Disposal (only in ¢
conditions) shall be submitted. = TS

Proper protection measures like high-density polyethylene (HDPE) lining
1.17 bund and adequate distance between the proposed Ash pond and water body (minimum 60 meters)

etc. shall i.>c planned to reduce the possibility of mixing leachate with any freshwater body for ash
pond. A high-density Slurry disposal plan shall be prepared.

appropriate height of

Ponc‘l and ground water quality (10 locations within 2 km radius of the plant boundary) shall be
studied and report be submitted along with EIA/EMP.

1.18 stations on all hotspots like schools/hospitals within 2
Baseline Study for Heavy metals in Groundwater,
incorporated in EIA/EMP report.

Action plan for Ground water monitoring
km radius of the plant boundary be submitted.
Surface water and soil to be carried out and

119 Details pertaming to water source, treatment and discharge should be provided,

1.20 I?P s}.mll provide the details of wastewater treatment facilities to be installed within its capacity,
timeline and budget. ’

191 Project Proponent to conduct Environmental Cost Benefit Analysis for the project in EIA/EMP
Report.

i.22 An action plan shall be prepared for Water shed development within 10 km radius of the plant

boundary in consultation with reputed government institution and incorporated in EIA/EMP report.

PP should clearly bring out that what 1s the specific diesel consumption - (Liters/Tonne of total
material handled) and steps to be taken for reduction of the same. The year-wise target for reduction
1.23 in the specific diesel consumption needs to be submitted. PP shall also explore the possibility of
using ¢-vehicles/LNG/CNG-based machinery and trucks for the operation and transportation of
Coal and ash and submit an implementation strategy.

PP shall provide the details of transportation of fly ash from the plant, transportation roule eic.
1.24 Further, carry out a traffic study for at least one month and provide the impact of transportation
along with the mitigation measures.

PP shall submit the action plan to adhere to the Plastic Waste Management Rules 2016 and to

1.25 adhere Ministry’s OM dated 18/07/2022.

Details on renewable energy (solar plant) proposed to be installed as energy conservation measures

1:26 shall be submitted.

"
The input parameters for the AAQ modelling and the influence of vari_c(
the AAQ must be reported in the EIA/EMP Report. In addition to th"_,_f fin
for one season during the preparation of the E.LA., wind rose dig
provided using secondary data from sources such as IMD/CPCB etc. Q)

1.27

) :}
Project proponent shall take all necessary steps to control the AIK
mitigation measures for proposcd TPP to maintain the Ambient Air Qualjty : ;
The action plan regarding maintaining ambient quality standards (Time @t‘m@_ 24
hours and Annual both) be submitted. Further, project proponent shall subi aking to

Eveuy Nate - 05082
and take a

1.28

IA/BRITHE/550207/2025 Address: |A Division Ministry of Environment, Forest and Climae Chang: Page 13 of 22
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S. No

Terms of Reference

abide by the provisions of the notification number G.S.R 465 (E) dated 11/07/2025 related to FGD.

as amended, and any subsequent amendment there of pursuant to the outcome of study carried out
by CPCB in this regard.

1.29

Details of air pollution control devices to be installed in the proposed 3x800 MW TPP along with its
maintenance schedule shall be incorporated in EIA/EMP report.

1.30

Carbon emission due to TPP and allied carbon sequestration/ carbon offsetting plan be submitted.

PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign, which was
2024 on the occasion of the World Environment Day to increase the fo

Country. This plantation drive is other than Green belt developme
shall be submitted.

launched on 5th June
rest cover across the
nt. An action plan in this regard

2. [B] Disaster Management

8. No

Terms of Reference

2.1

A Disaster Management Plan shall be prepared and incorporated in the EIA/EMP report.

3. [C] Socio-economic Study

S. No

Terms of Reference

3.1

Public Ilealth Action Plan including the provisions for drinking water supply for the local
population shall be in the EIA/EMP Report. The status of the existing medical facilities in the
project arca shall be discussed. Possibilities of strengthening of existing medical facilities,
construction of new medical infrastructure etc. will be explored after assessing the needs of the
labour force and local populace.

3.2

Public consultation (Public Hearing and Written submission) shall be conducted as per lhc
provisions of EIA Notification, 2006 and as amended. As per the Ministry’s OM da:t:f.l 30.09.2021.},
to address the concern raised during the Public Hearing, the Project Proponent is rcqu:rcd'lo suf)mu
the detailed activities proposed with year-wise budgetary provision (Capital and cht‘:r.rmg}‘ .tor 5
years. Activities proposed shall be part of EMP. Tentative no. of project affected families (if any)
shall be identified and accordingly appropriate Rehabilitation &Resettlement plan shall be p.re‘p‘ared.
The recommendation Socio-economic study may also be considered while planning the activitics &
budget.

33

A need based Social Impact Assessment Study shall also be carried out and an action plan on its
recommendations may also be submitted with budgetary provisions.

34

4. [D] Miscellaneous

IA/BR/THE/550207/2025 Address: IA
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S.No Terms of Reference

. 3 . . ;
Plot ‘the wind rose diagram using the typical meteorological year (TMY) data for the period
" considered for tbc study. The monitoring units shall be deployed in the ficld based on the

£ coverage area ratio and direction of the wind. A mathematical model shall be developed for the

local site rather than using the standard model available in software for both air & water qualit
modeling. ’

42 PP sl?all align its activities to one/few of the Sustainable Development Goals (SDG) and start
working on the mission of net zero by 2050. PPs shall update the same 1o the EAC

PP Shﬂ“ Subn'l‘t the EIA/ \ after s i ¢ - -
4.3 s it the EIA/EMP report after the plagiarism check using authenticated plagiarism

4.4 i SSCripti : ith 1
Detailed description of all the court cases along with its current status shall be submitted.

PP. shfmld provide in the EIA Report details of all the statutory clearances, permissions, no
45 (3[‘)_]ccl|(.)n certificates, consents ete. obtained for this project under various Acts, Rules ,and
regulations shall be submitted. Further, all the permissions/MoUs obtained for this project shall
be revalidated and submitted along with the EIA/EMP report.

The PP should submit the photograph of monitoring stations & sampling locations. The
photograph should bear the date, time. latitude & longitude of the monitoring station/sampling

4.6 . i :
location. In addition to this PP should submit the original test reports and certificates of the labs,
which will analyze the samples.
PP should clearly bring out the details of the manpower to be engaged for this project with their
47 roles /responsibilities/designations. In addition (o this PP should mention the number and

designation of persons to be engaged for the implementation of environmental management plan
(EMP). The capital and recurring expenditure to be incurred needs to be submitted.

PP should submit the year-wise, activity wise and time-bound budget earmarked for EMP,
4.8 occupational health surveillance, and activities proposed to address the issues raised during
Public Hearing. The capital and recurring expenditure to be incurred needs to be submutied.

Activities shall be prepared based on the issues arise during public hearing conducted and fresh

49 : e . B -
written submission with defined timeline and budgetary provisions.

Acrial view video of project site and coal transportation route proposed for this project shall be
4.10 recorded through drone and be submitted. Along with this plan of 3 tier plantation on coal
transportation route shall be submuitted.

The PP should ensure that only NABET-accredited consultants shall-bi
preparation of EIA/EMP Reports. PP shall ensure that the accrcditati/gf:
during the collection of bascline data, preparation of EIA/EMP reportang

oo The PP and consultant should submit an undertaking the infonﬁétion and data provided\
EIA Report and submitted to the Ministry are factually correct ang .hﬁgﬁRAH
fully accountable for the same. "..i E)_\ Read. No - 6012002

WA\ Eenipe -(5.UB.
PP should provide in the EIA Report details of the st_atutor'y_\._clnpmpccs. permissi
4,12 objection certificates, consents etc. required for this project undgr varOus_ ActsR
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Terms of Reference

All the certificates viz. involvement of Forest land, distance from the protected area, and list of
413 flora & fauna should be duly authenticated by the Forest Department. The Certificate should

bear the name, designation, official seal of the person signing the certificate and dispatch
number,

Necess.ary coordination shall be made with concerned SPCB (who is responsible for
414 Compliance of OM dated 14.01.2025) regarding streamlining the implementation of GSR 702
and GSR 703 dated 12.11.2024 through which projects

. requiring prior EC were exempted from
requirement of CTE,

Standard Terms of Reference for (Thermal Power Plants)

1. Statutory Compliance

S. No Terms of Reference
L1 T"hc proposed project shall be gi\r'LTn a uniql.le name in consonance with the name submitted to other
Government Departments ete. for its better identification and reference.
12 Vision document specifying prospective long term plan of the project shall be formulated and

submitted.

Latest compliance report duly certified by the Regional Office of MoEF&CC for the conditions
1.3 stipulated in the environmental and CRZ clearances of the previous phase(s) for the expansion
projects shall be submitted.

2. Details Of The Project And Site

S. No Terms of Reference

The project proponent needs to identify minimum three potential sites based on environmental,
21 ccological and economic considerations, and choose one appropriate site having minimum impacts
on ecology and environment. A detailed comparison of the sites in this regard shall be submitted.

Executive summary of the project indicating relevant details along with recent photographs of the
proposed site (s) shall be provided. Response to the issues raised during Public Hearing and the
written representations (if any), along with a time bound Action Plan and budgetary allocations to
address the same, shall be provided in a tabular form, against each action proposed.

2.2

Harnessing solar power within the premises of the plant particularly at available 0] .
23 available areas shall be formulated and for expansion projects, status 01141_11@:’!711:{_;{@:1&

be submitted. /7 ~\ \;"
A

The geographical coordinates (WGS 84) of the proposed site (plant bour?trr{)v riw‘i} _ "é e
ash pond along with topo sheet (1:50,000 scale) and IRS satellitg 1 ap Gt %gm& 9

A submitted. Elevation of plant sitc and ash pond with respect to HFL of:.ig,'at.crflg";gﬁyjlmua}%w g]
high tide level from the sea shall be specified, if the site is located in proximity to them. Q)/
. : 2y
" m——— v,
A
b wESYS
B ———
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S. No Terms of Reference
25 Layu_ul plan indicating break-up of plant area, ash pond, green belt, infrastructure, roads etc. shall be
provided. |
2.6 Land requirement for the project shall be optimized and in any case not more than what has been

specified by CEA from time to time. Item wise break up of land requirement shall be provided.

Present land use (including land class/kism) as per the revenue records and State Govt. records of
2.7 the prupo§ed site shall be furnished. Information on land to be acquired including coal
lraﬂ:ir_mnallun system, laying of pipeline, ROW, transmission lines etc. shall be specifically
submitted. Status of land acquisition and litigation, if any, should be provided. )

= I.I the project involves forest land. details of application, including date of application, area applied
: for, and'appllcz.uton registration number, for diversion under FCA and its status should be provided
along with copies of relevant documents.

29 The land gcquisitiun and R&R scheme with a time bound Action Plan should be formulated and
addressed in the EIA report.

Satellite imagery and authenticated topo sheet indicating drainage, cropping pattern, water bodies
2.10 (wetland, river system, stream, nallabs, ponds ¢tc.), location of nearest habitations (villages), creeks,
mangroves, rivers, reservoirs etc. in the study area shall be provided.

Topography of the study area supported by toposheet on 1:50,000 scale of Survey of India, along
with a large scale map preferably of 1:25,000 scale and the specific information whether the site
requires any filling shall be provided. In that case. details of filling, quantity of required fill
material; its source, transportation ete. shall be submitted.

2.11

3. Ecology Biodiversity And Environment

S. No Terms of Reference

A detailed study on land use pattern in the study arca shall be carried out including identification of
common property resources (such as grazing and community land, water resources etc.) available
3.1 and Action Plan for its protection and management shall be formulated. If acquisition of grazing
land is involved, it shall be ensured that an equal arca of grazing land be acquired and developed

and detailed plan submitted.

Location of any National Park, Sanctuary, Elephant/Tiger Reserve (existing as well as proposed),
migratory routes / wildlife corridor, if any, within 10 km of the project site shall be specified and

32 marked on the map duly authenticated by the Chief Wildlife Warden of llrlg; or an officer
iz him. —;'_"f’
authorized by him _;C)__TA
A mineralogical map of the proposed site (including soil type) and inf(’:nﬁ on (if availableNth
o site is not located on potentially mineable mineral deposit shall be subnfifed Y MIKANTA DAS

L HOWRAM SADAR

34 2
The water requirement shall be optimized (by adopting measures suc’ha:as, fﬁ?ﬂyg%'jﬁﬁ@gi
ash disposal system, air cooled condenser, concept of zero discharge) ar@\@fl"a‘ﬁy Case B thpfe

ik that stipulated by CEA from time to time, to be submitted along witﬁ-:cta' f sourcc
water balance diagram. Details of water balance calculated shall takewy
INBR{THE!SSOZO?!ZOZS Address 1A Dinvision. Mim -_.| v of Environmeant Forast and Climale Chae (e Page 17 Of 22

Iindira Paryvavaran Bhawan, Jor Bagh New Dealhi




S. No

Terms of Reference

circulation of effluents,

Water body/Nallah (if any) passing across the site should not be disturbed as far as possible. In case
any Nallah / drain is proposed to be diverted, it shall be ensured that the diversion doleq uo; disturb.
the natural drainage pattern of the area Details of proposed diversion shall be [‘ullnish d‘d I

approved by the concerned Department of the State. e

3.6

It shall also be ensured that a minimum of 500 m distance of plant boundary is kept trom the HFL

or‘ river system / streams etc. and the boundary of site should also be located 500 m away from
railway track and National Highways. )

3.7

Hydm-geologfcal study of the area shall be carried out through an institute/ organization of repute
to assess the !mpact on ground and surface water regimes. Specific mitigation measures shall be
spelt out and time bound Action Plan for its implementation shall be submitted

3.8

Detailed Studies on the impacts of the ecology including fisheries of the River/Estuary/Sea due to
the pmposed withdrawal of water / discharge of treated wastewater into the River/Sea ete shall be
carried out and submitted along with the FIA Report. In case of requirement of marine impact
assessment study. the location of intake and outfall shall be clearly specified along with depth of
water drawl and discharge into open sea.

3.9

Source of water and its sustamability even in lean scason shall be provided along with details of
ccological impacts arising out of withdrawal of water and taking into account inter-state shares (if
any). Information on other competing sources downstream of the proposed project and commitment
regarding availability of requisite quantity of water from the Competent Authority shall be provided
along with letter / document stating firm allocation of water.

3.10

Detailed plan for rainwater harvesting and its proposed utilization in the plant shall be furnished.In
addition, wherever ground water 1s drawn. PP shall submut detailed plan of Water charging activity
to be undertaken.

3.11

Feasibility of near zero discharge concept shall be critically examined and its details submitted.

3.12

Optimization of Cycles of Concentration (COC) along with other water conservation measures in
the project shall be specified.

Plan for recirculation of ash pond water and its implementation shall be submitted.

3.14

Detailed plan for conducting monitoring of water quality regularly with proper mamtenance of

records shall be formulated. Detail of methodology and identification of monitoring points (between

the plant and drainage in the direction of flow of surface / ground water) shall be submifted. It shall
: . e

be ensured that parameter to be monitored also include heavy metals. A provisien fon log '

monitoring of ground water table using Piczometer shall be incorporated LA/ pdrtie

the study area.

3.15

AT AN A UR
Hazards Characterization: Past incidents of hazard events within 10km radius of praj¢GADERw1

detailed analysis of causes and probability of reoccurrence > | Read, NO.- 60."2023
' Ceeip e . OF OB 20

4. Environmental Baseline Study And Mitigation Measures I : S Q
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S.No Terms of Reference

One complete season (critical season) site specific meteorological and AAQ data (except
mun?uon season) as per latest MOEF&CC Notification shall be collected along with past three
year.s meteorolugical data for that particular season for wins speed analysisénd the dates of
e gﬁ;t[_:,m;lg;h:g be recorded. The paran.xelers to be covered for AAQ shall include PMI10,

3,802, NOx, C.O and Hg, The location of the monitoring stations should be so decided so
as tn‘s take into consideration the upwind direction, pre-dominant downwind dircction, other
dominant directions, habitation and sensitive receptors. There should be at least one mun‘iloring

statlfm each in the upwind and in the pre - dominant downwind direction at a location where
maximum ground level concentration is likely to oceur.

In case of cxpa.nsion project, air quality monitoring data of 104 observations a year for relevant
palamcler.a. at air quality monitoring stations as identified/stipulated shall be submitted to assess
for compliance of AAQ Standards (annual average as well as 24 hrs).

4.2

4.3 A list of industrics existing and proposed in the study area shall be furnished.

Cumulative impacts of all sources of emissions including handling and transportation of existing
and proposed projects on the environment of the arca shall be assessed in detail. Details of the
Model used and the input data used for modelling shall also be provided. The air quality
4.4 contours should be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any. The windrose and isopleths should also be shown on the
location map. The cumulative study should also include impacts on water, soil and socio-
economics,

Radio activity and heavy metal contents of coal to be sourced shall be examined and submitted
along with laboratory reports.

Fuel analysis shall be provided. Details of auxiliary fuel, if any, including its quantity, quality,

*6 storage etc should also be furnished.

Quantity of fuel required, its source and characteristics and documentary evidence to
substantiate confirmed fuel linkage shall be furnished. The Minisiry's Notification dated
02.01.2014 regarding ash content in coal shall be complied. For the expansion projects. the
compliance of the cxisting units to the said Notification shall also be submitted

4.7

Details of transportation of fuel from the source (including port handling) to the proposed plant
and its impact on ambient AAQ shall be suitably assessed and submitted. If transportation
entails a long distance it shall be ensured that rail transportation to the site shall be first assessed.
Wagon loading at source shall preferably be through silo/conveyor belt.

4.8

For proposals based on imported coal, inland transpo
4.9 movement shall be examined and dertails furnished.
Authorities shall be submitted.

roval of the Rort a

LAXMIKANTA DAS\ ™

UAWDAL SANAS
e

” L“J IRAYA A ARIRIS 2 :
Details regarding infrastructure facilitics such as sanitatipff}) &%&%QQ@ORQQ%
safety during construction phase cte. to be provided to the Y b ce® adi

2.

L2 well as to the casual workers including truck drivcrs'“s{mng) cration uld be
adequately catered for and details furnished. N2
5. Environmental Management Plan
vironmenl, Forest and Climate Change page 19 Of 22
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S. No Terms of Reference

51 EMP to n11[_1gat§ Ihe_ adverse impacts due to the project along with item - wise cost of its
implementation in a time bound manner shall he specified.

A Dlsfister Management Plan (DMP) along with risk assessment study including fire and
explosmp issuc.s due to storage and use of fuel should be prepared. It should take into ﬁccnunt
the maximum inventory of storage at site at any point of time. The risk contours should be
52 pl‘oncd on the plant layout map clearly showing which of the proposed activitics would be
affected in case of an accident taking place. Based on the same, proposed safegua;d measures
should be provided. Measures to guard against fire hazards should also be invariably pro\"idcd‘.

Provision for mock drills shall be suitably incorporated to check the efficiency of the plans
drawn. .

o Surgﬁs,’ Earthquakes etc, as applicgble. ‘It shall be ensured that DMP consists of both On-site and

v Off-site pl:ams, ?umplem with details of containing likely disaster and shall specifically mention
personnel identificd for the task. Smaller version of the plan for different possible disasters shall
be prepared both in English and local languages and circulated widely.

The DMP so formulated shall include measures against likely Fires/Tsunami/Cyclones/Storm

Details of fly ash utilization plan as per the latest fly ash Utilization Notification of GOI along
with firm agreements / MoU with contracting parties including other usages etc. shall be
submitted. The plan shall also include disposal method / mechanism of bottom ash along with
monitoring mechanism.

54

6. Green Belt Development

S. No Terms of Reference

Detailed scheme for raising green belt of native species of appropriate width (50 to 100 m) and
consisting of at least 3 tiers around plant boundary not less than 2000 tree per ha with survival rate
of more than $5%shall be submitted. Photographic evidence must be created and submitted
= periodically including NRSA reports in case of expansion projects. A shrub layer beneath tree layer
would serve as an effective sieve for dust and sink for CO2 and other gaseous pollutants and hence
a stratified green belt should be developed.

Over and above the green belt, as carbon sink, plan for additional plantation shall be drawn by
identifying blocks of degraded forests, in close consultation with the District Forests Department. In

53 pursuance to this the project proponent shall formulate time bound :-—- :--w-. with
financial allocation and shall submit status of implementation to the Mi
/ ",

7. Socio-economic Activities

bR AL A A
FUVVINATT SR

S. Ne Terms of Reference \\% \Regd. No.- 50-’2002}
2.\ Exany Date - 05.08.207

7.1 through a reputed institute / agency which shall consist of detail as
livelihood of the local communities.

Action Plan for identification of local employable youth for training in skills, relevant to the project,

7.2 : - : ;
for eventual employment in the project itself shall be formulated and numbers specified during

|IA/BR/THE/550207/2025 Addaress 1AL _~- "'I.-"-"_: y o Environmen ind Ch _ Chandge Page 20 of 22
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S. No Terms of Reference

construction & operation phases of the Project.

. If tl.le arca has tribal population, it shall be ensured that the rights of tribals are well protected. The
13 project proponent shall accordingly identify tribal issues under various provisions of the law of the
land.

.A detailed CER plan along with activities wise break up of financial commitment shall be prepared
in terms of the provisions OM No. 22-65/2017-IA.111 dated 30.09.2020.CER component shall be
7.4 identified considering need based assessment study and Public Hearing issues. Sustainable income
generating measures which can help in upliftment of affected section of society, which is consistent
with the traditional skills of the people shall be identified.

While formulating CER schemes it shall be ensured that an in-built monitoring mechanism for the

schemes identified are in place and mechanism for conducting annual social audit from the nearest
rove st z i ion she : i

75 g .rnmcnt.malltute .ot repute in Ihg region shall be prepared. The project proponent shall also

provide Action Plan for the status of implementation of the scheme from time to time and dovectail

the same with any Govt. scheme(s). CERdetails done in the past should be clearly spelt out in case

of expansion projects.

R&R plan, as applicable, shall be formulated wherein mechanism for protecting the rights and
livelihood of the people in the region who are likely to be impacted, is taken into consideration.
7.6 R&R plan shall be formulated afier a detailed census of population based on socio economic
surveys who were dependant on land falling in the project, as well as, population who were
dependant on land not owned by them.

Assessment of occupational health and endemic diseases of environmental origin in the study area

L shall be carried out and Action Plan to mitigate the same shall be prepared.
Occupational health and safety measures for the workers including identification of work related
health hazards shall be formulated. The company shall engage full time qualified doctors who are
trained in occupational health. Health monitoring of the workers shall be conducted at periodic
78 intervals and health records maintained. Awareness programme for workers due to likely adverse

impact on their health due 1o working in non-conducive environment shall be carried out and
precautionary measures like use of personal equipments ete. shall be provided. Review of impact of
various health measures undertaken at intervals of two to three years shall be conducted with an
excellent follow up plan of action wherever required.

8. C te Envi t Policy 'Th
orporate Environmen h{‘ ) ’“\Ri}' ,

n? = = / A\
*‘\“"I * \
S. No Terms of Reference S 4 S
I e /) L\T\\'\“KP‘NEP:E?A -
i [T HONNRAR SITE .
8.1 Does the company has a well laid down Environment Policy apprqved h‘y &aoq%qq(d 0B 2%%0 S
: s0, it may be detailed in the EIA report. Y ;} \\;F n-,,.,-_-w_te.-ﬁa.ﬁﬁ- <

WA

\'/5 =~
.,

Does the Environment Policy prescribe for standard operating procesi( nroge
8.2 focus any infringement / deviation / violation of the environmental or forésg

80, it may be detailed in the EIA.

8.3 What is the hierarchical system or Administrative order of the company to deal with the

IA/BR/THE/550207/2025 Adaress” 1A Division. Minisiry of Enviranimient, Forest and Climate Chang Page 21 of 22
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S. No

Terms of Reference

environmental issues and for ensuring compliance with the environmental clearance conditions.
Details of this system may be given,

8.4

Does the company has compliance management system in place wherein compliance status along
with compliances / violations of environmental norms are reported to the CMD and the Board of
Directors of the company and / or sharcholders or stakeholders at large? This reporting mechanism
should be detailed in the EIA report.

9. Miscellaneous

S. No Terms of Reference
9 All the above details should be adequately brought out in the FIA report and in the presentation to
’ the Committee.
9.2 Details of litigation pending or otherwise with respect to project in any Court, Tribunal ctc. shall
' invariably be furnished.
In case any dismantling of old plants are envisaged, the planned land use & land reclamation of
3 dismantled area to be furnished.
Signature Not Verified
Digitally Signed U{‘Su ar Ramanathan
Mgmber Secretary, FCC (EC)
Date: 27/10/2025 _ |
- it o] it Foel and Clivata Chaiue Page 22 of 22
|A/BRITHE/550207/2025 e
Indira Paryavaran Bhawan, Jor Bagh New Dethi 10
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Vakalatnama on behalf of S h"l“q veun Q; na h ("*PPLC"‘H

Know all men by these presents that by Vakalatnama, §/we appoint the
Advocates noted below or any one of them my/our lawful Advocate or
Advocates  for filing the memorandum or appeal or petition/of entering
appearance in the above matter for appearing, conducting and arguing
the same for depositing or withdrawing any money in connection
therewith for moving the Court in any matter connected therewith, for
preparing the paper book in the case and for putting in papers, petitions .
etc. On my/our behalf for filling, taking back any documents for
withdrawing suits or appeals or petitions with permission to institute
fresh suit etc. For signing and filling petitions of compromise in
connections with the said matter and for taking copies of paper fram the
Record and [/We further say that any act done by my/our said Advocate
or Advocates or by any one of them after accepting this Vakalatnama,
shall be considered as my/ our own true and lawful act. And I/We
further hereby agree and undertake to pay the said Advocates his or their
fees as settled and all others sums that may be necessary to carry out
the requisition of the Court and otherwise to enable the said Advocates to
conduct the case properly. Failing which the said Advocates after notice
to me/ us wil) be at liberty to withdraw from further conducting the case.

IN WITNESSHWHERE OF _I/WE sign and execute this Vakalatnama on
this the _ & day of ;:Sigcugxﬁ;_m, 2026,

Name of Advocates

Qﬂjan & M(MJA NEQIIAR)
b, Mahongbia N ondly R&H Lane.
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